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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction}

TUESDAY, THE SEVENTEENTH DAY OF DECEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND
THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION Nos. 30771, 30801, 31093, 31161, 31288, 31297, 31315, 31317,

31319, 31350, 31356, 31357, 31361, 31362, 31369, 31375, 31376, 31396, 31412,

31431, 31450, 31454, 31470, 31472, 31473, 31475, 31481, 31482, 31484, 31487,

31493, 31496, 31497, 31499, 31505, 31508, 31515, 31518, 31520, 31523, 31527,

31532, 31533, 31535, 31538, 31541, 31542, 31545, 315486, 31548, 31554, 31559,
31565, 31572, 31578, 31582, 31584, 31587, 31604, 31621, 31623, 31628, 31630,

31637, 31640, 31643, 31654, 31659, 31675, 31677, 31705, 31718, 31743, 31818,

31846, 31854, 31858, 31865, 31873, 31915, 31917, 31925, 31994, 32010, 32227,

32235, 32246, 32273, 32274, 32289, 32494, 32969, 33149, 33242, 34019, 34025,

34293 and 34371 of 2024

WRIT PETITION NO: 30771 OF 2024

Between:

1.

2.

AND

Dr.S.Satyanarana, S/o. S Bhoomaiah, Aged 41 years, Occ. Doclor, R/o.
H No.5-48. Mulkalla (V), Hajipur (M), Mancherial District, Telangana State.

Dr.V.Rajitha, W/o. Polasa Srinivasa, Aged 40 years, Occ. Doctor, Rfo. 3-3-
31/v/211, Ramalayam Street, Kukatpalli, Ranga Reddy District, Hyderabad,
Telangana.

..PETITIONERS

The State of Telangana, Rep b its Principal Secretary to Government,
Health, Medical and Family Welfare (C1) Department, Dr.B.R.Ambedkar
Telangana State Secretariat, Hyderabad.

Kaloji Narayana Rao University of Health Sciences Telangana, Warangal,
Rep. by its Registrar. .

...RESPONDENTS




Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ order or direction especially one in the nature of writ of

mandamus declaring that

a) That Ruie-VIII(I) | and ! of Telangana Medical Colleges admitted in to Post
Graduate Medical Courses Rule 2021 of amended vide G.O.Ms. No 148 Health,
Medical and Family Welfare (C1) Department dated 28.10. 2014, as it is illegal,
arbitrary, discriminatory and unreasonable and is therefore violative of article 14

and15 of the Constitution of Indja.

b) Further declare that the para-1(A) (i) and (i) of the notification for admissions in
to P.G. Medical Degree/Diploma Courses under, Competent Authority gquota for
2024-25 dated 31.10.2024 as illegal, arbitrary and unreasonable and is also
contrary to Rule-l of the Tetangana Medical College admission into P.G. Medical
College Rules 2021

¢) Further declare that petitioners shall be regarded as eligible by treating them as

local candidates,

d) Further declare that not extending the benefit of being treated as local
candidates as was extended to the candidates who have studied in the state vide
institutions outside the State of Telangana, is illegal and discriminatory and is

violative of Article 14 and 15 of the Constitution of india.

e) Further declare that not extending the benefit being treated as local candidate
on par with those who have passed MBBS/equivalent examination from a Medical
Institution in Telangana State, Siddardha Medical College (As is provided in para-
1(c) of the notification dated 31.10.2024 issued by the 2nd respondent is iltegal

and discriminatory.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondents receive offline application from the petitioners or receive online
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application of the petitioners by providing suitable option to unable the petitioners

to make oniine application pending disposal of the Writ Petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondents to receive the application in pursuance of notification for
admission in to P.G. Medical Degree/Diploma Courses dated 31.10.2024 (In Kaioji
Narayana Rao University of Health Sciences Telangana) by treating petitioners as

iocal candidates pending disposal of the Writ Petition.

Counsel for the Petitioners: SRI M. SURENDER RAO, SENIOR COUNSEL
REPRESENTING SR! SRINIVASA RAO MADIRAJU

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI1 A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 30801 OF 2024

_Between:

Dr.B.Rajeshwar S/o. Gangaiah, Aged about 40 years, Occ. Medical Officer, Primary
Health Centre, Turkapally, Sangareddy District, Roll No.24661027617

..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary o Govt. Medical,
Health and Family Welfare Department, Secretariat, Hyderabad 500 022

2. Kaloji Narayan Rao University of Health Sciences, Warangal, Rep. by its
Registrar

3 The Convenor of Post Graduate Admissions Kaloji Narayan Rao University of
Health Sciences, Warangal

..RESPONDENTS
Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or direction more particularly one in the nature of Writ of

Mandamus declaring the action of respondents in issuing impugned GO

Ry



Ms.No.148, HM and Fw (C1) Department, dated 28.10.2024 and nctification of the
2nd respondent dated 30.10.2024 in so far as exclusion of candidates who have
studied MBBS outside the State/Country for admission intc Post Graduate Medical
Degree/Diploma Courses under Competent Authority Quota for the year 2024-
2025 in the State of Telangana as arbitrary, illegal and violative of Article 14 and

16 of Constitution of 'ndia and set aside the same.

A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondents to receive and consider the petitioner's application of the
petitioner for admission into Post Graduate Medical Degree/Diploma Courses
under Competent Authority Quota for the year 2024-2025 in the State of
Telangana, pending disposal of the above writ petition.

Counsel for the Pstitioner: SRi S. SATYAM REDDY, SENIOR COUNSEL
REPRESENTING SRI SARASANI RAHUL REDDY

Counsel for the Respondent No.1: SRI A, SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2 & 3: SRI A PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31093 OF 2024

Between:

Nettem Naga Sumana Dio N Ramanjaneyulu, Aged about 24 years, Occ: Doctor,
R/o. H.No0.87-322, B-107, Vishwa Sai Nivas, Kisan Nagar, Kurnoo! City, Andhra
Pradesh

...PETITIONER
AND

1. State of Telangana, Department of Medical and Health Service, Secretariat,
Hyderabad Represented by its Principal Secretary

2. Kaloji Narayana Rao University of Health Services, Warangal, Telangana
Represented by its Registrar

--.RESPONDENTS



Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue Writ, Order or direction more particularly in the nature of Writ of
Mandamus to declare Rule 4 of GOM 148 HM & FW (C1) Dept. dated 28.10.2024
substituting Rule Vil of Telangana Medical Colleges (Admission into Postgraduate
Medical Courses) Rules, 2021 as arbitrary, unjust, unreasonable, illegal and
contrary to Articie 14, 19(1)(g) and 21 of Constitution of India and consequently,
strike off the same and give effect to Rule VIl of GO 155 as it existed prior to the
amendment brought into effect by GO 148 and direct the Respondents to consider
me eligible for the NEET PG Counselling in the State of Telangana.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the Respondent to consider the Petitioner as Local Candidate for admission into

PG Medical Degree Courses 2024-25 pending disposal of the above WP.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased o direct
the Respondents to reserve a seat for the Petitioner herein in NEET PG
Counselling for admission into PG Medical Degree Courses 2024-25 pending

disposal of the above WP.

Counsel for the Petitioner: SRI A. VENKATESH, SENIOR COUNSEL
REPRESENTING Ms. PRATUSHA BOPPANA

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
$.C. FOR KNRUHS



WRIT PETITION NO: 31161 OF 2024

Between:

Dr.P.Archana D/o P.Rama Krishna Reddy, Aged 49 years, Occ: Medical Officer,
government Homoeo Dispensary, Zaheerabad, Sanga Reddy District, Telangana
tate

..PETITIONER
AND
1. Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal, Dist. Warangal, Telangana.

2. State of Telangana, Rep. by the Principal Secretary, Health, Medical and
Family Weifare Telangana Secretariat, Hyderabad.

3. The Director, Department of Ayush Government of Telangana, Door No. 8-1-
14, Market Street, Near Passport office, Secunderabad-500 003

4. The National Testing Agency, rep. by its Secretary, Department of Higher
Education Ministry of Education, Government of India, New Delhi,

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ, Order or direction more particularly one in the nature of
Mandamus to declare the amended Rule 4 of G.0.Ms. No.148 dated 28.10.2024
r'w G.0O.Ms. No.149 dated 28.10.2024 Substituting Rule Vill of Telangana Medical
Colleges (Admission into Post Graduate Medical Courses) Rules, 2021 as illegal;
and to direct the respondents not to give effect to the Regulation at Para 3.4 of the
Prospectus, with a further direction to give effect to G.0.Ms.No.155 dated
18.11.2021 as it existed prior to bringing the said amendment in to force and
Consequently direct the Respondents to accept and process the Application of the
Petitioner pertaining to M.D (Homeo) Course 2024-25 by applying G.O.Ms. No.155
dated 18.11.2021 for granting admission into M.D (Homeo) course for the year
2024-2025 based on the Score Card dated 31.07.2024 issue by the 4V
Respondent and the in-service candidate certificates dated 02.07.2024/06.11.2024

issued by the 3™ Respondent.

( Prayer is amended as per Court Order dated 12.11.2024 Vide |.A. Nc. 2 of 2024
it W.P.No.31161 of 2024 )



IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the Respondents to accepft the application of the Petitioner in physical form for the

MD Homeo Course for the year 2024-2025.

Counsel for the Petitioner: SRI K. R. K. V. PRASAD

Counsel for the Respondent No.1: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

Counse! for the Respondent No.2 & 3: SRI A, SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.4: SR!I GAD! PRAVEEN KUMAR,
DEPUTY SOLICITOR GENERAL OF INDIA

WRIT PETITION NO: 31288 OF 2024

Between:

Kolisetty Tarun, S/o. K. Venkata Satyanarayana Prasad, Aged about 24 years, QOcc:
Student R/o. H.No.8-16-9, Kolisetty Bhavan Balaii Nagar, Vizianagaram District
Andhra Pradesh - 535003.

...PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat

Hyderabad - 500022.

2 The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule Vill of the Telangana Medical Colieges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,

-

S
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(1984 (3) SCC 6541 where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course} in
professional postgreduate courses are impermissible, wh.ch has baen followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health
Sciences, Telangana State.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule V! of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1. pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A, SUDARSHAN REDDY,
THE ADVOCATE GE NERAL



Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31 297 OF 2024

Between:

Choppa Richitha Reddy, D/o. Choppa Jayarami Reddy Aged about 23 years, Occ.
Student R/o. H.No.18-3-58/B3, Flat No.201 Akash Residency, Shanthi Nagar

Tirupati District, Andhra Pradesh - 517501,

..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretarial

Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 296 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue 2 writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule Vil of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.0.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1 on the ground that it violates the
judgment of the Honorable Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Honorable Supreme Court of india, and as well as
it violates the Articles 14, 15, 19, and 21 of the Constitution of In.dia as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Loca! candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic year 2024-25, in

e
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pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VI of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1. pending disposal of this Writ petition.

IANO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition. the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SR ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counse! for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31315 OF 2024

Between:

Chalasani Kavya Siva Kumari, D/o. C. Subba Rao, Aged about 28 years, Occ:
Student R/o. D.No0.45-1-17. Gunadala Machavaram, Vijayawada {Urban) Krishna
District, Andhra Pradesh - 520004,

-.PETITIONER
AND
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1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat

Hyderabad -500022.

2 The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Ruies, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated.
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categoricaily held that residence-
based reservations other than institutionat preference {(MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of india, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Pefition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased 1o
suspend the Rule VIli of the Telangana Medical Colleges (Admission into
Postgraduate Medica! Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (Ct) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of the Writ petition.

S



A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pieased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A, SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SR| A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31317 OF 2024

Between:

Chemudugunta Neeharika. D/o. C. Vijaya Bhaskar Rao Aged about 25 years, Occ.
Student R/o. H.No 10-24-14, Christian Pet 2nd Line, Kavali, Nellore District Andhra
Pradesh - 524201,

.PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad - 500022,

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIII of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024. issued by Respondent No. 1, on the ground that it violates the
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judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) sCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate COUrses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of india as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Tetangana State.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated In
the affidavit filed in support of the petition, the High Court may be pleased o
suspend the Rule VIii of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medica! and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

|A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 1o treat the petitioner as 2 Local candidate for all the
purposes of Admission into PG Medica! Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counse! for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRLA. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

%/-
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Counsel for the Respondent No.2: SRI A, PRABHAKAR RAOQO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31319 OF 2024

Between:

Mandapall; Naga Poojitha, D/o. Mandapalli Nagarjuna, Aged about 23 years,
Occ: Student Rg H.No.44/3 5-4-16, Prakruthi Nagar Sijr Pooja Nilayam,
Chemmumiapet Kadapa, YSR District Andhra Pradesh - 516003

PETITIONER

AND

1. The State of Telangana, Rep. vy its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad - 500022

2. The Kaloji Narayana Rao University of Heaith Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28/10/2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) scC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBB8S Course) in
professional postgraduate Courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14 15,19, and 21 of the Constitution of India as the said
amendment is made on 28/10/2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16/04/2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024 - 25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.



|A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may he pleased to
suspend the Rule VI of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.0. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28/10/2024 issued by
“the Réspondent No. 1, pending disposal of this Wit petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRV A SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31 350 OF 2024

Between:

Pakalapati Sai Manikanta Pranay Varma, S/o. Pakalapati Varahala Raju Aged about
26 years, Occ: Student Rio. H.No.68-10-14/3, Saraswathi Marg Near ldeal College,
Vidyuth Nagar Kakinada, East Godavari District Andhra Pradesh - 533003.

...PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medica! Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

.RESPONDENTS

e
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
bf Mandamus declaring the Rule Vi of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Honorable Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) scC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible. which has been followed in
the catena of Judgments of the Honorable Supreme Court of India, and as well as
it violates the Articles 14,15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after Nationa! board of examination in medical
sciences (NBEMS) has Issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitoner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Heaith
Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.0. Ms. No.148
Health, Medical and Family Welfare (Cl) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission inte PG Medical Degree and Diploma Courses Academic
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year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SR ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRl A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counse! for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31356 OF 2024

Between:

Yaganti Siva Rama Krishna, S/o. Koteswara Rao, Age. 26 years, OcC. Student R/o.
H.No. 5-16, Thondapi Village, Muppala Mandal, Guntur District, Anchra Pradesh.

..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad - 500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule Vil of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Healith, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as welt as it

violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said

I
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amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
Courses NEET PG 2024 on 16.04.2024 and cansequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25 in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IANO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vil of the Tela_ngana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending dispoéal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in Support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRIB. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SR{ ALLURI DIVAKAR REDDY

Counse! for the Respondent No.1: SRl A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS
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WRIT PETITION NO: 31357 OF 2024

Between:

Mohammad Adil. S/o. Sowdagar Abdul Kaiam, Aged about 24 years, Occ. Student
?4’%.55[.]N0. 4-72, Upstairs, Chand Bada Nandyal, Kurnool District, Andhra Pradesh -

...PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad - 500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIII of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148 Health, Medical and Family Welfare (C1) Department, dated
28 10.2024. issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 18, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medicai Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25. under the aegis of KNR University of Health

Sciences, Telangana State.
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[A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIII of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IANO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Hea'th Sciences, Telangana
State. pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SR! A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31361 OF 2024

Between:

S. Sony Dfo. S.Muniratnam, Aged about 26 years, Occ: Student, R/0.H.No.7-31,
Lakshminagar Colony Penumuru, Chittoor District, Andhra Pradesh - 517126.

..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad - 5C0022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule ViIi of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
08.10.2024, issued by Respondént No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional  preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 27 of the Constitution of india as the said
amendment is made on 28.10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the nost graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for alt the purposes of Admission
into PG Medical Degree and Diptoma Courses Academic year 2024-25, In
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

VA WA 2 e

.. petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vvill of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.0. Ms. No.143
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

1A NO: 2 OF 2024

Petition under Section 161 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 O treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic
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year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State. pending disposal of the Writ petition.

Counsel for the Petitioner: SRy B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRIALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRIA. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO:- 31362 OF 2024

Between:

Marripudi Geetanjali, Dyo. Marripudi Suresh Kumar, Aged abouyt 25 years, Occ:
Student R/o. Plot No.401, Meghana Residency Carmel Nagar, Gunadala,
Vijayawada (Urban) Kirshna District, Andhra Pradesh’- 520004

-.PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad - 500022

2. The Kaloji Narayana Rao University of Health Sciences. Rep. by its Registrar
Warangali, Telangana State-506002.

-.RESPONDENTS

Petition under Articie 226 of the Constitution of India praying that in the
circumstances stated In the affidavit filed therewith, the High Court may be
pleased to issue g writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VI of the Telangans Medica! Colleges
{(Admission into Postgraduate Medicai Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Honorable Supreme Court in Dr, Pradeep Jain vs. Union of India,
(1984 (3) scc 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as wel! as it
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violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purpeses of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1. OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vill of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.0. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
puUrposes of Admission into PG Medical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counse! for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLUR! DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS
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WRIT PETITION NO: 31369 OF 2024

-.PETITIONER
AND
State of Telangana, Rep. by its Principal Secretary Medizal Health and

The
Family Welfare Cepartment Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Waranga!, Telangana State-506002.

1.

..RESPONDENTS

Petition under Articie 225 of the Constitution of India prayirg that in the
Circumstances stated in the affidavit filed therewith. the High Court may be
pleased to issue a writ or order or direction more particuiarly in the nature of Writ
of Mandamus declaring the Rule VII| of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) scC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBRBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25 in
pursuant to NEET (PG) 2024-25. under the aegis of KNR University of Health

Sciences, Telangana State.
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1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIil of the Telangana Medical Colleges {Admission into
Postgraduate Medical Courseé.) Rules, 2021 as amended vide G.0. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences. Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRIALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRt A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SR! A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31375 OF 2024

Between:

Dr. Tadiboina Lakshmi Prasuna, Dl/o. Gopala Krishna, Aged about 26 Years, QOcc:
Student, Rio. 8-28-A/B, Raithuranga Road, Balajirac Peta, Tenali Nelapadu, Guntur,
AP.

...PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B R. Ambedkar Telangana State Secretariat

Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

. .RESPONDENTS
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Petition urder Article 226 of the Constitution of India praying that in the
circumstances staied in the affidavit filed therewith, the High Court may be
pleased to issue an order, Writ or Qrder or Direction, particutarly ane in nature of
Writ of Mandamus declaring the Validity of Rule 8 of the Telangana Admission into
Postgraduate (Ayush) Courses Rules 2024 as amended by G.0Q. Ms. No.149,
Health, Medical and Family Weifare (Cl) Department, dated 28.10.2024, issued by
Respondent No.1, on the ground that it violates the judgment of the Hon'ble
Supreme Court in Dr. Pradeep Jain vs. Union of India, (1984 (3) SCC 654), where
the 3 Judge Bench categorically held that residence-based reservations other than
institutional preference (BAMS -Course) in professional postgraduate courses are
impermissible, which has been followed in the catena of Judgments of the Hon'ble
Supreme Court of India, and as well as it violates the Articles 14, 15, 19 and 21 of
the Constitution of India as the said amendment is made on 28-10-2024 after All
India Ayush Post Graduate Entrance Test 2024 (AIAPGET 2024) has issued
notification for admission into the PG AYUSH 2024 and writing exam on 08-07-
2024 and consequently direct the Respondent No. 2 to treat the Petitioner as g
Local candidate for all the purposes of Admission into PG AYUSH 2024-25. under

the aegis of KNR University of Health Sciences, Telangana State.

(Prayer is amended &s per Court Order dated 04.12.2024 vide I.A.No.7 of 2024 in
WP.No.31375 of 2024)

IANO: 1 OF 2024

Petition under Section 151 cPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the Respondent No. 2 to treat the Petitior.{er as a Local candidate for all the
purposes of Admission into PG AYUSH Academic year 2024-25 under the aegis of
KNR University of Health Sciences, Telangana State, pending disposal of the Writ

petition.

A NO: 2 OF 2024

Petition under Section 151 CcpC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the provisional merit list issued by the Respondent No. 2 with respect to
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MD Ayurvedic to an extent of treating the Petitioner as non-local pending disposal

of this Writ petition.

A NO: 3 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit fited In support of the petition, the High Court may be pleased to direct
the Respondents particutarty Respondent No. 2 to treat the Petitioner herein as
the local candidate and process his application for issuing final merit for admission
into MD Ayurvedic and allow him o participate in the web oplions without
reference to the provisional merit list issued by Respondent NO. 2 for MD

Ayurvedic Gourse pending disposat of this Writ petition.

|A NO: 4 OF 2024

Petition under Section 1561 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased 10
suspend the validity of Rule 8 of the Teléngana Admission into Postgraduate
(Ayush) Courses, Rules, 2024, as amended by G.O. Ms. No.148 Health, Medical
and Family Welfare (C1) Department dated: 28.10.2024, issued by the
Respondent No.1, pending disposal of this Writ petition.

(Prayer is amended as per Court Order dated 04.12.2024 vide 1 A.No.7 of 2024 in
WP .N0.31375 of 2024)

1A NO: 5 OF 2024

Petition under Section 151 CPC nraying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to

suspend the Provisional Final Merit List in as much as Petitioner s concerned.

1A NO: 6 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
permit the Petitioner to exercise web-options for the first phase of counselling for
allotment of seat in MD Homeo under Competent Authority Quota without

reference to provisional final merit list.

////
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Counsel for the Petitioner: SRI B, MAYUR REDDY, SENIOR COUNSEL
REPRESENTING M/s. SAIN! ARAVIND

Counsei for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SR A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31376 OF 2024

Between:

Dr. Cheepati Veera Sa Teja, S/o. Sreenivasuly, Aged about 26 Years, Occ: Student,
Rio. 7/723. Mochampeta, Kadapa (Cuddapah), Andhra Pradesh

-..PETITIONER
AND

Family Welfare Department Dr. BR. Ambedkar Telangana State Secretariat
Hyderabad - 500022

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002

-.RESPONDENTS

~ Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an orcer, Writ or Order or Direction, particularly one in nature of
Writ of Mandamus declaring the Validity of Rule 8 of the Telangana Admission into
Postgraduate (Ayush) Courses, Rules, 2024, as amended by G.0O. Ms No.149,
Health, Medical and Family Welfare (C1) Department, dated 28.10.2024, issued
by Respondent No.1, on the ground that it violates the judgment of the Hon'ble
Supreme Court in Dr. Fradeep Jain vs. Union of India, (1984 (3) scC 654), where
the 3 Judge Bench categorically held that residence-based reservations other than
institutional preference (BHMS Course) in professional postgraduate courses are
impermissible, which has been followed in the catena of Judgments of the Hon'ble
Supreme Court of India, and as well as it violates the Articles 14,15, 19, and 21 of
the Constitution of India as the said amendment is made on 28-10-2024 after Al
India Ayush Post Graduate Entrance Test - 2024 (AIAPGET 2024) has issued
notification for admission into the PG AYUSH 2024 and writing exam on 06-07-
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2024 and consequently direct the Respondent No.2 1o treat the Petitioner as a
Local candidate for all the purposes of Admission into PG AYUSH 2024-25, under

the aegis of KNR University of Health Sciences, Telangana State.

(Prayer is amended as per Court Order dated 04.12.2024 vide 1.A.No.7 of 2024 in
W.P.No.31376 of 2024)

IA NO: 1 OF 2024

| Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit fited in support of the petition, the High Court may be pleased to direct
the Respondents particularly Respondent No. 2 to treat the Petitioner herein as
the local candidate and process his application for issuing final merit for admission
into MD Homeo and allow him to participate in the web options without reference
to the provisional merit list issued by Respondent No. 2 for MD Homeo Course

pending disposal of this Writ petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated In
the affidavit filed in support of the petition, the High Court may be pleased be
pleased 10 suspend the provisional merit list issued by the Responcdent No. 2 with

respect to MD Homeo to an extent of treating the Petitioner as non-local pending

disposat of this Writ Petition.

IA NO: 3 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit fited in support of the petition, the High Court may pbe pleased to
suspend the Validity of Rule 8 of the Telangana Admission into Postgraduate
(Ayush) Courses, Rules, 2024, as amended by G.O. Ms. No.149 Health, Medical
and Family Welfare (C1) Department dated: 28.10.2024, issued by the
Respondent No.1, pending disposal of this Writ petition.

(Prayer is amended as per Court Order dated 04.12.2024 vide |.A.No.7 of 2024 in
W.P.N0.31376 of 2024)

-



a}
<

IANG: 4 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in Support of the petition, the High Court may be pleased to direct
the Respondent No. 2 to treat the Petitioner as a Local candidate for all the
purposes of Admission into PG AYUSH Academic year 2024-25 under the aegis of
KNR University of Health Sciences, Telangana State, pending disposal of the Writ

petition.

1A NO: 5 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Provisional Final Merit List in as much as Petitioner is concerned.,

IA NO: 6 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition. the High Court may be pleased to
permit the Petitioner t- exercise web-options for the first phase of counselling for
allotment of seat in MD Homeo under Competent Authority Quota without

reference to provisiona| final merit list.

Counsel for the Petitioner: SRI B, MAYUR REDDY, SENIOR COUNSEL
REPRESENTING M/s. SAINI ARAVIND

Counsel for the Respondent No.1: SR] A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2; SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31396 OF 2024

Syed Nadeem Shahid Hussain, Sfo. Syed Abdulla, Aged about 26 years, Occ.
Student R/o. H.No.10-225, Police Station Road Gurrala Chavidi, Chilakaluripet
Guntur District, Andhra Fradesh - 5226186

...PETITIONER
AND
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1. The State of Telangana; Rep. by its Principal Secretary Medical Health énd
Family Welfare Department Dr. B8.R. Ambedkar Telangana State Secretariat

Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule Vil of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended Dy G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
hased reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21-of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of éxaminatioh in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased o
suspend the Rule Vil of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1} Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.
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IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court ray be pleased to direct
the respondent No. 2 1o treat the petitioner as g Local candidate for ali the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SR ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31412 OF 2024

Between:

Mangu Geethanjali, D/o. Mangu Sreenivasa Rao, Aged about 26 years, QOcc:
Student R/o. LG 146, 5th Line, Near Sai Baba Temple AP Housing Board Colony,
Pattabhipuram, Guntur District, Andhra Pradesh - 522006

..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Oepartment Dr, BR Ambedkar Telangana State Secretariat
Hyderabad - 500022

2. The Kalgji Narayana Rao University of Health Sciences, Rep, by its Registrar
Warangal, Telangana State-50600 .

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
5/10/2024, issued by Respondent No. 1. on the ground that it violates the
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judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. union of india,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
hased reservations other than institutionat preference (MBBS Course} in
professional postgraduate courses arc impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15. 19, and 21 of the Constitution of india as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant o NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules. 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ Petition.

A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 f0 treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ Petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLUR! DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL
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Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31431 OF 2024

Between:

..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. BR Ambedkar Telangana State Secretariat
Hyderabad -500022

2. The Kalgj] Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangai, Telangana State-506002.

-RESPONDENTS

Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28/10/2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) sccC 654), where the 3 Judge Bench Categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28/10/2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16/04/2024 and consequently direct the respondent
No. 2 to treat the petitioner as a t.ocal candidate for all the purposes of Admission

into PG Medicai Degree and Diploma Courses Academic year 2024-25, in
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pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

sciences, Telangana State.

1A NO: 1 OF 2024

Petition under Section 1561 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vill of the Telangana Medical Colleges (Admission info
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28/10/2024 issued by
the Respondent No. 1, pending disposal of this Writ Petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may he pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
Siate, pending disposal of the Writ Petition.

Counsel for the petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRIA. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRIA. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31450 OF 2024

Between:

Chereddy Amarnath Reddy, Sfo. Veera Nagireddy, Aged about 25 years, Occ:
Student R/o. H.No.1-130, Ongole Road Near Government  School, Talluru,
Prakasam District, Andhra Pradesh - 523264,

LPETITIONER

AND
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The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Wel‘are Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderahad - 500022

2. The Kaloji Narayana Rao University of Health Sciences, Rep. Dy its Registrar
Waranga', Te:angana State-506002

1.

-.RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Honorable Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) scC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

amendment is made on 28-10-2024 after National board of examination in medica|
sciences (NBEMS) has issued notification for admission into the pest graduate
courses NEET PG 2024 on 16.04.2024 and Consequently direct the respondent
No. 2 to treat the petitioner as g Local candidate for all the purposes of Admission
into PG Medical Degree and Diptoma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
Suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.0O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ Petition.
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A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as @ Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ Petition.

Counse! for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRIA. PRABHAKAR RAO,
' 5.C. FOR KNRUHS

WRIT PETITION NO: 31454 QF 2024

Between:

Budavarapu Shreya, Dio. B. Krishna Murthy, Aged about 23 years, Occ: Student,
R/o. H.No. 3/128, Ammavarisala Veedhi Porumamilla, Kadapa, YSR District Andhra

Pradesh- 516193.
__PETITIONER

AND

1 The State of Telangana, Rep. by its Principal Secretary Medicat Health and
Family Welfare Department Dr. B.R. Ambedkar Tetangana State Secretanat

Hyderabad -500022.

2 The Kaloji Narayana Rao University of Health Sciences. Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
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judgment of the Hon'ble Supreme Court in-Dr. Pradeep Jain vs. Union of India,
(1984 (3) scc 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'bie Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) Fas issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Heaith

Sciences. Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the Circumstances stated in
the affidavit filed in Support of the petition. the High Court may be pleased to
suspend the Rule VI of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.0O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by

the Respondent No. 1, pending disposal of this Writ petition.

JA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal ¢f the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SR ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SR| A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL



Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31470 OF 2024

Between:

L akkimsetty Kaushik, g/o. L. Ramalingeswara Rao Aged abouf 26 years, Occ:
Student Rio. H. No. 17- 1- 382/K/1, Flat No. 515 SVRS Neladri Apartment,

Champapet Rangareddy District - 500079.
..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B. R. Ambedkar Telangana State Secretariat

Hyderabad - 500022.

2 The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State- 506002.

__RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue @ writ or order or direction more particutarly in the nature of Writ
of Mandamus declaring the Rule Vill of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.
O. Ms. No. 148, Health, Medical and Family Welfare (C1) Department, dated 28.
10. 2024, issued by Respohdent No. 1, on the ground that it violates the judgment
of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India, (1984 (3)
sCC 654), where the 3 Judge Bench categorically held that residence- based
reservations other than institutional preference (MBBS Course) in professional
posigraduate courses are impermissible, which has been followed in the catena of
Judgments of the Hon'ble Supreme Court bf India, and as well as it violates the
Articles 14, 15, 19, and 21 of the Constitution of India as the said amendment is
made on 28- 10- 2024 after National board of examination in medical sciences
(NBEMS) has issued notification for admission into the post graduate courses
NEET PG 2024 on 16. 04. 2024 and consequently direct the respondent No. 2 10
treat the petitioner as a { ocal candidate for alf the purposes of Admission into PG

Medical Degree and Diploma Courses Academic year 2024- 25, in pursuant to
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NEET (PG) 2024- 25 under the aegis of KNR University of Health Sciences,

Telangana State.

IANO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIII of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G. O. Ms. No. 148
Health, Medicai and Family Welfare (C1) Department dated 28. 10 2024 issued
by the Respondent No. 1, pending disposal of this Writ Petition.

IANO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court Mmay be pleased to direct
the respondent No. 2 to treat the petitioner as a Locarl candidate for all the
purposes of Admissior into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences Telangana
State, pending disposal of the Writ Petition.

Counsel for the Petitioner; SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SR| ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counse! for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31472 OF 2024

Between:

Anne Shinelle Bankien, D/o. Bankien Gerard Francis, Aged about 28 years, Occ:
Student R/o. H.No.44/16-R-6, Tungabhadra Colony Sunkesula Road, NR Peta,
Kurnool District Andhra Pradesh - 518004

..PETITIONER
AND
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1. ';_[he -|Sta\}\? :]ch Tegngarqa. Rte% bsé ift?s irincipal Secretary Medical Health and
amily Welfare Department Dr. B.R. Ambedkar Telanga State S i
Codatabag 500025 angana State Secretariat

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28/10/2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of india,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of india, and as weli as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28/10/2024 after Nationa! board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16/04/2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25. under the aegis of KNR University of Heaith

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased 1o
suspend the Rule VilI of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28/10/2024 issued by
the Respondent No. 1, pending disposal of this Writ Petition.
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IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending dissosal of the Writ Petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SR! ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2;: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31473 OF 2024

Between:

Kolturu V D K Kavya, D/o. K.V.S. Durga Prasad Aged about 30 years, Occ. Student
Rlo. Flat No.301, H.No.5-9-22/7 Shiva Sai Classic Apartments Adarsh Nagar,
Khairatabad Hyderabad - 500022.

..PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Famity Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rac University of Health Sciences, Rep. by its Registrar
Warangal, Telengana State-506002.
...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VHI of the Telangana Medical Colleges
{Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health. Medical and Family Welfare (C1) Department, dated
28/10/2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
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pased reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Aricles14, 15, 19 and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after Nationa! board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased 10
suspend the Rule VH!I of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Wit petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pteased to direct
the respondent NO. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SR! ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

I
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WRIT PETITION NO: 31475 OF 2024

Between:

Seshu Sri Likhya, D/o. Poluka Naga Seshaiah, Aged about 24 years, Occ: Student

Rfo. H.No.50/760-A—114-A, Gayathri Estates, Kurnoo! District” Andhra Pradesh -
. 518002. :

- PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr, B.R, Ambedkar Telangana State Secretariat
Hyderabad -500022

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit fileq therewith, the High Court may be
pleased to issue & writ or order or direction more particulariy in the nature of Writ
of Mandamus declaring the Rule VI of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.Q.
Ms. No.148, Health, Medical and Family Welfare (C1 Department, dated
28.10.2024, issued oy Respondent No. 1. on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) scc 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutiona] preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Honorable Supreme Court of India, and as well as
it violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Eiegree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.



45

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vill of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as arhended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28/10/2024 issued by
the Respondent No.1, pending disposal of this Writ petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SR| B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLUR! DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAOQ,
S.C. FOR KNRUHS

WRIT PETITION NO: 31481 OF 2024

Between:

SyedaKhansa Fatima, Dio. Syed Zafer Ul islam, Aged about 25 years, Occ: Student
R/o. H.No.8-10-128/3/A, Plot No.1 Aitapur Pillar N0.258, Adarsha Nagar

Shivarampalli, Rangareddy - 500052.
..PETITIONER
AND

1 The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022. .

2 The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pieased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VI of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148. Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1. on the ground that it violates the
judgment of the Hon ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Pelition under Szction 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIII of the Tefangana Medical Colleges (Admission into
Postgraduate Medica' Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
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year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SR! ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAQ,
S.C. FOR KNRUHS

WRIT PETITION NO: 31482 OF 2024

Between:

Kotapati Venkata Sai Krishnan Reddy, Sfo. Kotapati Pitchi Reddy, Aged about 26
years, Occ. Student R/o. H.No.1-127, Kandlakunta Veldurthy, Guntur District Andhra

Pradesh - 522613.

..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medica! Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
 pased reservations other than institutional preference (MBBS Course) in
professional post-graduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
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violates the Aricles 54, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28~10~2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IANO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rufe VIl of the Telangana Medica! Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ Petition.

IANO: 2 OF 2024

Petition under Section 151 cPC praying that in the circumstances stated in
the affidavit filed in support of the petition,.the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ Petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLUR! DIVAKAR REDDY

Counsel for the Respondent No.1: SRi A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counse! for the Respondent No.2: SR] A, PRABHAKAR RAO,
5.C. FOR KNRUHS



49

WRIT PETITION NO: 31484 OF 2024

Between:

Aafreen Fatima, D/o. Ahsan Ul Hug Khan, Aged about 24 years, Occ; Student R/o.
H.No. 16-2-142, F.No.306 Nagad Residency, Malakp_et Patton Hyderabad - 500036.

..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Weifare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule Vii of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of india, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of india as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a { ocal candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.




1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the zircumstances stated in
the affidavit filed in support of the petition, the High Court may he pleased to
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsefl for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLUR! DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31487 OF 2024

Between:

Syed Fathima Sumurana, D/o. Syed Khader Basha, Aged about 26 years, Occ:
Student R/o. Flat No.314, Image Towers Prakash Nagar, YSR Kadapa District
Andhra Pradesh - 516001.

.PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002. :

...RESPONDENTS
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Petition under Article 226 of the Caonstitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Ceourt may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule Vil of the Tetangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.0.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28/10/2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28/10/2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16/04/2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed ih support of the petition, the High Court may be pleased 10
suspend the Rule VI of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28/10/2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic
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year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31493 OF 2024

Between:

Bafijepalli Madhu Niharika, D/o. Balijepalli Venkataramana Murty, Aged about 26
years, Occ. Student R/o. H.No0.15-2-84, Kotha Agraharam Mettakkivalasa,
Amadalavalasa Srikakulam, Andhra Pradesh-532185

..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated n the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024. issued by Respondent No. 1. on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Unicn of india,
(1984 (3) SCC 654), wrere the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it



violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased 10
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. N0.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medica!l Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLUR! DIVAKAR REDDY

Counsel for the Respondent No.i: SRl A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS
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WRIT PETITION NO: 31496 OF 2024

Between:

Syed Taslim Fathima, D/o. Syed A Alisha Baba, Aged about 27 years, Oca: Student,
R/o. H.N0.15-7-31, Ismail Street Ramakrishnarao Peta, Kakinada East Godavari
District Andhra Pradesh- 533001

...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat

Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.
..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declarng the Rule VI of the Telangana Medica! Colleges
(Admission intc Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148 Health, Medical and Family Welfare (C1) Department, dated
28102024, issued by Respondent No. 1, on the grounc that it violates the
judgment of the Hon'b e Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654}, where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medicai
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local| candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.
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A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vviil of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No.1, pending disposal of this Writ petition.

1A NO; 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counse! for the Petitioner: SR B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAQG,
S.C. FOR KNRUHS

WRIT PETITION NO:. 31497 OF 2024

Between:

Syed Thousif Banu, Dio. Syed Mahaboob Basha. Aged about 27 years, QOcc.
Student R/o. H.No. 8-269/1, Medar Street Kadiri, Ananthapur District Andhra

Pradesh - 515591.
_PETITIONER
AND

1 The State of Telangana, Rep. by its Principal Secrefary Medical Health and
Family Welfare Department Dr. 8.R. Ambedkar Telangana State Secretariat

Hyderabad -500022.

2. The KaJoji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS
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Petition under Anticle 226 of the Constitution of India praying -that in the
Circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.0.
Ms. No.148, Hea'th, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654). where the 3 Judge Bench Categorically held that residence-
based reservations other than institutional preference {(MBBS Course) in
professional post-graduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
viclates the Articies “ 4, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the pufposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State,

1A NO: 1 OF 2024

Petition under Saction 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1. rending disposal of this Writ petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
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year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRl B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SR! A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31499 OF 2024

Between:

Koka Chandini Naga Sai, D/o. Koka Venkateswar Rao, Aged about 28 years, Occ:
Student R/o. Plot No.20, SR-33, Sitaram Nagar Arjuna Apartments, Safilguda
Ramakrishna Puram, Hyderabad - 500056.

..PETITIONER
AND

1 The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Or. B.R. Ambedkar Telangana State Secretariat

Hyderabad - 500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.0O.
Ms. No.148, Heaith, Medical and Family Weifare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course} in
professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
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violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission. into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VII of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1. pending disposal of this Writ petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medica!l Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLUR! DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS
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WRIT PETITION NO: 31505 OF 2024

Between:

Chilamkurthi Mohan, S/o. Sridattu, Aged about 25 years, Occ: Student, R/a.19/6691-
1, Circar Thota Chillakalapudi, Krishna District Andhra Pradesh- 521002
AND ...PETITIONER

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R, Ambedkar Telangana State Secretariat
Hyderabad - 500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particutarly in the nature of Writ
of Mandamus declaring the Rule VIli of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.0.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as welt as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after Nationa! board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25. in
pursuant to NEET (PG) 2024-25. under the aegis of KNR University of Health

Sciences, Telangana State.
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IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28/10/2024 issued by
the Respondent No. 1. pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in _
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition. '

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31508 OF 2024

Between:

Lakkaraju Venkatesh, S/o. Lakkaraju Venkatarao, Aged about 26 years, Occ.
Student R/o. H.No0.55-1-24/A, Jajullavani Palem Desapatrunipalem, Paravada
Visakhapatnam District Andhra Pradesh - 531021

...PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularty in the nature of Writ
of Mandamus declaring the Rule Vil of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by
G.0O.Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for ail the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

JA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vvill of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 10 treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic
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year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
- REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31515 OF 2024

Between:

Anagoni Dharani Priya, D/o. Anagoni Sadanandam Aged about 27 years, Occ
Student R/o. H No. -- 45/2, Saidapoor Manda!, Venkepalle, Karimnagar District
Telanganra - 505472,

...PETITIONER
AND
1. The State of Telangana, Rep. by its Principal Secretary Medical Health and

Family Welfare Department Dr. B. R Ambedkar Telangana State Secretariat
Hyderabad - 500022,

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State- 506092,

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIII of the Telangana Medical Colleges
(Admission into Postgraduate Medica! Courses) Rules, 2021. as amended by G.
O. Ms. No. 148, Health Medical and Family Welfare (C1) Department, dated 28.
10. 2024, issued by Respondent No. 1, on the ground that it violates the judgment
of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India, (1984 (3)
SCC 654), where the 2 Judgs Bench categorically held that residence- based
reservations other than institutional preference (MBBS Course)} in professional
postgraduate courses ars impermissible, which has been followed in the catena of

Judgments of the Hon'b'e Supreme Court of India, and as well as violates the
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Articles 14, 15, 19, and 21 of the Constitution of India as the said amendment is
made on 08.10-2024 after National board of examination in medical sciences
(NBEMS) has issued notification for admission into the post graduate courses
NEET PG 2024 on 16.04.2024 and consequently direct the respondent No. 2 to
treat the petitioner as a Local candidate for all the purposes of Admission into PG
Medical Degree and Diploma Courses Academic year 2024-25, in pursuant to
NEET (PG) 2024-25, under the aegis of KNR University of Health Sciences,

Telangana State.

|A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased 0
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 5021 as amended vide G. O. Ms. No. 148
Health, Medical and Family Welfare (C1) Department dated 28. 10. 2024 issued
by the Respondent No. 1, pending disposal of this Writ petition.

A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Co-unsei for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SR| A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAOQ,
$.C. FOR KNRUHS
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WRIT PETITION NO: 31518 OF 2024

Between:

Sagale Saikruthi, D/o. Sagala Hari Sreenivas, Aged about 25 years, Qcc: Student,
R/o. H Nc.3-142-1, 3 RD Road, New Town, Ananthapur District, Anchra Pradesh -
515004

..PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat

Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VI of the Telangana Medical Colleges
{Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. Nc 148, Health, Medical and Family Welfare (Ct) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it viglates the
judgment of the Hon'ble Suprame Court in Dr. Pradeep Jain vs. Union of India,
{1984 (3) SCC 854, where the 3 Judge Bench Categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the saijd
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.
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IANO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIIE of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medica! Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SR! A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counse! for the Respondent No.2: SRI A. PRABHAKAR RAQ,
S.C. FOR KNRUHS

WRIT PETITION NO: 31520 OF 2024

Between:

Devarapalli Joseph, S/o. Devarapalli Ravindra, Aged about 26 years, Occ: Student,
R/o. Plot No.103, Raghuram Pride PD Cotlony, Ponnur Road Near Sai Baba Temple,
Guntur District Andhra Pradesh-522003.

...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat

Hyderabad -500022

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VII of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3} SCC 654), where the 3 Judge Bench categarically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of gxamination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for al| the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in suppont of the petition, the High Court may be pleased to
suspend the Rule VIII of the Telangana Medical Colleges {Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic
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year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31523 OF 2024

Between:

Hitendra Kumar Choudhary, S/o. Sanwala Ram Aged about 25 years, Occ. Student
R/o. Swami Narayan Bhavan. Roadways Bus Station. Gudamalani, Barmer,

Rajasthan - 344031.
...PETITIONER
AND

1 The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat

Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of india praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ of order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
" judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
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violates the Articles 14. 15, 19, and 21 of the Constitution of india as the said
amendment is made on 28-10-2024 after Nationa! board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as g Local candidate for ali the purposes of Admission
into PG Medica] Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25. ynder the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in Support of the petition, the High Court may be pleased to
suspend the Rule VHI of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.Q. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.16.2024 issued by
the Respondent No. 1. pending disposal of this Writ petition.

A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 1o treal the petitioner as a Local candidate for ail the
purboses of Admission into PG Medicai Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B, MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS
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WRIT PETITION NO: 31527 OF 2024

Between:

Dhanukonda Sravya, D/o. Chandrashekar Rao, Aged about 25 years, Occ. Student,
R/o. H.No.1-48, VTC, Dalaipeta PO, Dalaipeta, Vizianagaram Andhra Pradesh -
535524,

..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat

Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of india praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIII of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional post-graduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Canstitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for alt the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under fhe aegis of ICNR Univérsity of Health

Sciences, Telangana State.
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[A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule V!l of the Telangana Medical Colleges (Admission into
Postgraduate Medica' Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by

the Respondent No. 1, nending disposal of this Writ petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A, SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31532 OF 2024

Between:

Marisa Tejaswini, D/o. M.Ravi Kiran, Aged about 25 years, Occ. Student, R/o.
HNo.3-3-110, Flat NO206 Shiva Sai Residency Near Janapriya Attapur,
Myderguda, Rajendranagar Rangareddy District - 500048.

..PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangzna State-506002.

..RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order of direction more particularly in the nature of Writ
of Mandamus declaring the Rule Vill of the Telangana Medical Colleges
{(Admission into Postgraduate Medica!l Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Weilfare (C1) Department, dated
28/10/2024, issued by Respondent No. 1, on the ground. that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of india,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
pased reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28/10/2024 after Nationa! board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16/04/2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, In
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
PostgraduateMedlca! Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28/10/2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

|A NO; 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic
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Petition under Article 226 of the Constitution of India praying thai in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654) where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 18, and 21 of the Constitutiocn of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) nas issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04 2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IANO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Ccurt may be pleased to
suspend the Rule Vill of the Telangana Medical Colleges (Admissiocn into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

|ANQ: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit fited in support of the petition, the High Court may be pleased to direct

t No. 2 to treat the petitioner as a Local candidate for all the

the responden |
sma Courses Academic

purposes of Admission into PG Medical Degree and Dip!

fom
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year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRl A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31541 OF 2024

Between:

Sai Tulasi Alluri, Dfo. Srinivasa Raju Alluri Aged about 25 years, Occ. Student R/o.
Qrtr No.333 E, Sector 5 Vizag Steel Plant, Ukkunagaram Vishakapatanam Andhra
Pradesh- 530032,

..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat

Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIII of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No0.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) 654), where the 3 Judge Bench categorically held that residence-based
reservations other than institutiona! preference (MBBS Course} in professional
postgraduate courses are impermissible, which has been followed in the catena of

Judgments Hon'ble Supreme Court of India, and as well as it violates the Articles
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14,15, 19, and 21 cf tha Constitution of India as the said amendment is made on
28.10-2024 after Naticnal beoard of examination in medical sciences (NBEMS) has
issued notification for acmission into the post graduate courses NEET PG 2024 on
16 04 2024 and conseguently direct the respondent No. 2 to treat the petitioner as
a Local candidate for all the purposes of Admission into PG Medica! Degree and
Diploma Courses Academic year 2024-25, in pursuant to NEET (PG) 2024-25,

under the aegis of KNR University of Health Sciences, Telangana State.

IANO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIlI of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.0. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1. pending disposal of this Writ petition.

[ANO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in suoport of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REODY

Counsel for the Respondent No.1: SRl A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS
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WRIT PETITION NO: 31542 OF 2024

Between:

Peddi Reddy Harshavardhana Reddy, S/o. Peddi Reddy Narayana Reddy Aged
about 25 years, Occ. Student R/o. H.N0.2/12, Karanam Van Kothapalli, Pyarampatli,
Galiveedu, PO. Galiveedu, Kadapa YSR District Andhra Pradesh - 516267.

...PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIII of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India.
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional post-graduate courses are impermissible, which has been followed in
the eaten of Judgments of the Hon'ble Supreme Court of India, and as wel! as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.
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IANO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIII of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IANO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counset! for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counse! for the Respondent No.1: SRl A, SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsef for the Respondent No.2: SRl A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31545 OF 2024

Between:

Uppalapati Asritha, D/o. U. V. K. Kishore, Aged about 24 years, Occ: Student R/o.
H.No. 74-28-5, VSR Towers, SF- 2 Bhavani Sankar Street, Ayyappa Nagar
Vijayawada, Andhra Pradesh - 520007.

AND

..PETITIONER

1. The State of Telangana, Rep. by its Principal Secretary Medica!l Health and
Family Welfare Department Dr. B. R. Ambedkar Telangana State Secretariat
Hyderabad - 500022,

2. The Kaloji Narayana Rac University of Health Sciences, Rep. by its Registrar
Waranga!, Telangana State- 506002,

...RESPONDENTS
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Petition under Article 226 of the Constitution of tndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIiII of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.
O. Ms. No. 148, Health, Medical and Farhiiy Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon’ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VI of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G. O. Ms. No. 148
Health, Medical and Family Welfare (C1) Department dated 28. 10. 2024 issued
by the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may he pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic
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year 2024-25 under tre aegis of KNR University of Health Sciences, Telangana
Stale. pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRiI ALLUR! DIVAKAR REDDY

Counse! for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRl A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31546 OF 2024

Between:

Modepalli Venkata Khyathi, D/oc. Modepalli Doraswamy, Aged about 27 years, Occ:
Student R/o. H.No.501, SKS Royal Meadows Patamata, Vijayawada Andhra

Pradesh -520010,
...PETITIONER
AND

1. The State of Telangana, Rep by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal Tetancana State-506002
...RESPONDENTS

Petition under A-icle 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus decfaring the Rule VIII of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it viclates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14. 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate



83

courses NEET PG 2024 on 16.04.2024 and con-sequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 0024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IANQO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition.

Counsel for the Petitioner: SR! B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counse! for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counse! for the Respondent No.2: SRi A. PRABHAKAR RAOQO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31548 OF 2024

Between:

Chaganti Sananda, D/o. Chaganti Srinivasa Rao, Aged about 25 years, Occ. Student
R/o. H.No.2-7adfla, Shivalayam Street Venkat Nagar, Kakinada, East Godavari
Andhra Pradesh - 533003.

..PETITIONER
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AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a wri: or order or direction more particuiarly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28/10/2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made or 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 20724 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petiticner as a Local candidate for all the purposes of Admission
intoc PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VII' of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
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Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SR1 B. MAYUR REDDY, SENIOR COUNSEL
. REPRESENTING SR1 ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2;: SRt A. PRABHAKAR RAOQ,
S.C. FOR KNRUHS

WRIT PETITION NO: 31554 OF 2024

Between:

Paidi Karthik S/o. Satyanarayana, Aged about 26 years, Occ: Student, Rio. H.No .2-
115, Pedda Veedhi Kinthali, Srikakulam District Andhra Pradesh - 532402,

...PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat

Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002, -

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more paricularly in the nature of Writ
of Mandamus declaring the Rule Vil of the Telangana Medical Colleges

{Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
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Ms No.148, Health. Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'nle Supreme Court in Dr. Pradeep Jain vs. Union of india,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course} in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medica! Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IANO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIt of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by

the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Heatlth Sciences, Telangana
State, pending disposal of the Writ petition.

Counse! for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SR! ALLURI DIVAKAR REDDY
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Counsel for the Respondent No.1: SRi A. SUDARSHAN REDDY,
"~ THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SR! A. PRABHAKAR RAOQ,
S.C. FOR KNRUHS

WRIT PETITION NO: 31559 OF 2024

Between:

Challa Venkata Sai Jitendra Reddy, S/o. Challa Subba Reddy. Aged about 26 years.
Oce. Student Rio. H.No.1/166, Kamanur Kadapa, YSR District Andhra Pradesh -

516175.
...PETITIONER
AND

41 The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat

Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medical Colieges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Heaith, Medical and Family Weifare (C1) Department, dated
28.40.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Ccurse) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
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into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Cout may be pleased to
suspend the Rule VIII of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 15‘1 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for ali the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRl A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31565 OF 2024

Between:

Adapaka Renuka, D/o. Adapaka Ganesh, Aged about 26 years, Occ: Student, R/o.
H.No.22-1-1-63A, Kata Veedhi Near Ramatayam, Vizianagaram Andhra Pradesh-

535002.
+.PETITIONER
AND
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1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIII of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.0.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been folfowed in
the catena of Judgments of the Honorable Supreme Court of India, and as well as
it violates the Aricles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG} 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.
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1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAOQ,
S.C. FOR KNRUHS

WRIT PETITION NO: 31572 QF 2024

Between:

Thanooj Subhash Mukala, S/o.Veera Venkata Satyanarayana, Aged about 26 years,
Occ. Student R/o. H.No. 17/542-40, Sai Ushodaya Towers Slaterpet, Gudivada,
Krishna District Andhra Pradesh - 521301.

...PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat,

Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particutarly in the nature of Writ
of Mandamus declaring the Rule VIII of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Heaith. Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
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judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional post-1 graduate courses are impermissible, which has been followr-1
in the catena of Judgments of the Hon'ble Supreme Court of india, and as well as
it violates the Articles 14, 15, 19, and 21 of the Constitution of India as the sa‘id
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRIALLURI DIVAKAR REDDY

Counse! for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL
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Counsel for the Respondent No.2: SRt A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31578 OF 2024

Between:

Segu Yamini, D/o. S. Surya Prakash Aged about 25 years, Occ. Student R/o.
H.N0.42-156-31 Fiat No.58 NGO Colony, Sankarapuram Duvvur, Kadapa, YSR
District Andhra Pradest - 516002

...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated n the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VI of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Ruies, 2021, as amended by G.O.
Ms. No.148. Health, Medical and Family Welfare (C1) Department,
dated28/10/2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of india,
(1984 (3) SCC 654). where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28/10/2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16/04/2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.
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1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased {o
suspend the Rule VIII of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28 10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petitiort.

A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Loca! candidate for all the
purpbses of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SR! B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRIALLURI DIVAKAR REDDY

Counse! for the Respondent No.1: SR! A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL
THE PUBLIC PROSECUTOR

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAQ,
S.C. FOR KNRUHS

WRIT PETITION NO: 31582 OF 2024

Between:

Potnuru Yamini, D/o. Govinda, Aged about 25 years, Oce: Student, Rio. H.No.1-21A,

Main Veedhi Chintalapeta, Srikakulam District Andhra Pradesh-532168
...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat

Hyderabad - 500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.
..RESPONDENTS
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| Petition under Article 226 of the Constitution-of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased fo issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIII of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
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year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SR1 B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31584 OF 2024

Between:

Mallela Sai Surya, S/o. M. Govinda Rajuiu, Aged about 05 years, Occ: Student, R/c.
H No.45/24-R-A-8-5, Sri Krishna Colony, Near Trinity School Ashok Nagar, Kurnool
District Andhra Pradesh - 518005,

L.PETITIONER

AND

1. The State of Telangana. Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangan, State Secretariat

Hyderabad -500022.

2 The Kaloji Narayana Rao University of Health Sciences. Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Ruie VilII of the Telangana Medical Colieges
(Admission into Postgraduate Medical Courses) Ruies, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it

violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
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amendment is made a9n 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28/10/2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IANO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in supnort of the petition, the High Court mav be pleased to diract
the respondent No 2 to treat the petitioner as a Local candidate for all the
purposes of Adnussion into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SR! ALLUR! DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO.
S.C. FOR KNRUHS
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WRIT PETITION NO: 31587 OF 2024

Between: |

Gadige Shashank, S/o. G Hanumanthu, Aged about 26 years, Occ. Student, R/o.
%([)\1901"51‘32?' Main Road Undavelly Manopad Mandal, Mahabubnagar Telangana State

..PETITIONER
AND
1. The State of Telangana, Rep. by its Principa! Secretary, Medical Health and

Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Arlicle 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIII of the Telangana Medical Colleges
{Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Weifare (C1)} Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional post-graduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Loca! candidate for all the purposes of Admission
into PG Medica! Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.
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1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIII of the Tetangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respendent No. 1. pending disposal of this Writ petition.

A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31604 OF 2024

Between:

Bonthu Sushma, Dic. Syama Sundara Reddy, Aged about 26 years, Occ: Student
R/o HNo.4-5-28A, 1/1 ST Line Rammannapeta, Guntur Chandramouli Nagar,
Guntur Andhra Pradesh - 522007,

L.PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ of order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule Vil of the Telangana Medical Colleges
(Admission info Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBES Course) in
professional post-graduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and conseguently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25. 0
pursuant to NEET (PG) 2024-25, under the aegis of KNR Universily of Health

gciences, Telangana State.

A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased 1o
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses} Rules, 2021 as amended vide G.0. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 10 treat the petitioner as a Local candidate for afl the

purposes of Admission into PG Medical Degree and Diploma Courses Academic
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year 2024-25 under tnhe aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition,

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
' THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31621 OF 2024

Between:

Kukatikonda Jyothirmie, D/o. Kukatikonda Veeranna, Aged about 26 years, Occ:
Student H No.81/314-3.4A Udyoga Nagar Near Gooty Petrol Bunk, Sharada Nagar
Kurnool District, Andhra Pradesh-518002.

..PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002

..RESPONDENTS

Petition under Article 226 of the Constitution of india praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIII of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (Cl) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of ind‘a, and as well as it
violates the Articles 14, 15, 19 and 21 of the Constitution of India as the said
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amendment is made on 28-10-2024 after National board of examinétion in medical
sciences {NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for ali the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counse! for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLUR! DIVAKAR REDDY

Counsel for the Respondent No.1: SRl A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRi A. PRABHAKAR RAQO,
S.C. FOR KNRUHS




102

WRIT PETITION NO: 31623 OF 2024

Between:

Petchetti Harini, C/o Korukonda Praveen, Aged about 27 years, Occ: Student, R/o.
HNo. 55-1-585, Ward 55 GVMC, Paravada Mandal Dasapatrunipalem,

Visakhapatnam Andhra Pradesh - 531021
...PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad - 500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased fo issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIII of the Telangana Medical Colleges
{Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutionat preference (MBBS Course) in
nrofessional postgracuate courses are impermissible, which has been followed in
the catena of Judgmerts of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.



IANO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VI of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. N0.1438
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to freat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State,' pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAQ,
S.C. FOR KNRUHS

WRIT PETITION NO: 31628 OF 2024

Between:

Chippada Bhanu Prasanna, D/o. Chippada Srinivas, Aged about 26 years, Occ:
Student R/o. H.No.7, Main Road, Thallarevu East Godavari District Andhra Pradesh-

533463.
..PETITIONER
AND

1. The State of Telangana, Rep. by 'its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Or. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medica!
sciences (NBEMS) ras issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04 2024 and conseqguently direct the respondent
No. 2 to treat the petitioner as a Local candidate for ail the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIII of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IANO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pieased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic
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year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31630 OF 2024

Between:

Tulasi Vidya Dhari, D/o. Venkateshwarlu, Aged about 26 years, Occ: Student, Rio.
H No.9-204A, Sree Ram Nagar Tulasi Complex, Kodur, Kadapa YSR District,
Andhra Pradesh-516101.

. PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and

Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2 The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar

Warangal, Telangana State-506002.
...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VUi of the Telangana Medical Colleges
(Admission into Postgraduate Medica! Courses) Rules, 2021, as amended by G.0.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1. on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate
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courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medicai Dagree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IANO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vill of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IANO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent Nc. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences Telangana
State, pending disposal of the Writ petition.

Counse! for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SR! A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31637 OF 2024

Between:

Mamidisetti Sri Sai Pavan, S/o. Gopala Krishna, Aged about 26 years, Occ: Student,
Rfo. H.No.1-93, Chintalapalli Main Road Razole, East Godavari District Andhra
Pradesh 533244 :

-.PETITIONER
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AND

1. The State of Telangana, Rep. by its Principat Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002

...RESPONDENTS

Petition under Article 226 of the Constitution of india praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule Vill of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.0.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28/10/2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of india,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28/10/2024 after National board of examination in medicat
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16/04/2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for ali the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VNI of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses Rules, 2021 as amended vide G.O. Ms. No.148
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Health, Medical and Family Welfare (C1) Department dated 28/10/2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in supoort of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Loca! candidate for all the
purposes of Admission into PG Medica! Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposa! of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SR ALLUR| DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAQ,
S.C. FOR KNRUHS

WRIT PETITION NO: 31640 OF 2024

Between:

Kommoju Amrutha Varshini, D/o. Kommoju Venkata Raju, Aged about 24 years,
Occ: Student, Rfo. H.No.7-1-220/46, Flat No.202, Sravya D Estates, Dharam Karam

Road, Opp. Nature Cure Hospital, Balkampet, Hyderabad - 500016.

..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary, Medica! Health and
Family Welfare Department, Dr. B.R. Ambedkar Telangana State Secretariat,
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002Z.

..RESPONDENTS

Petition under Article 226 of the Consiitution of India praying that in the
circumstances stated 'n the affidavit filed therewith, the High Court may be
pleased to issue a ATl or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule VI of the Telangana Medical Colleges
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(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Heaith, Medical and Family Welfare (C1) Department, dated
28/10/2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of india,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28/10/2024 after National poard of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16/04/2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for ali the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased tO
suspend the Rule Vill of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.0. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28/10/2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

1A NO;: 2 OF 2024

Petition under Section 451 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as @ Local candidate for all the
purposes of Admission into PG Medica! Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposat of the Writ petition.
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Counsel for the Petitioner; SRI B, MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRi ALLUR] DIVAKAR REDDY

Counse! for the Respondent No.1: SRi A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAOQ,
S5.C. FOR KNRUHS

WRIT PETITION NO: 31643 OF 2024

Between:

Manchukonda Sreeja, D/o. Manchukonda Srinivasulu, Aged about 27 years, Occ:
Student R/o. H.N0.9-43, Near Kanakadurga Temple Chandur, Bangarigadda,
Nalgonda District Telangana State - 508255 '

.PETITIONER

AND

1. The State of Telangana, Rep by its Principal Secretary Medical Health and
Family Welfare Department Dr. B R, Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep by its Registrar
Warangal, Telangana State-50600 .

..RESPONDENTS

Petition under Article 226 of the Constitution of Indiza praying that in the
circumstances stated n the affidavit filed therewith, the High Court may be
pleased 10 issue a wrt or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VNI of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O,
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon;bre Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
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No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 fo treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule ViI of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Heaith, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRl A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A, PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31654 OF 2024

Between:

S.Jayendra Charan Kumat, S/o. S.R.Sendil Kumar, Aged about 25 years, Occ!
Student Rfo. H.No.510, 12 Cross, Near Vinayaka Tempie Vinayaka Nagar,
Vibhuthipura, Bengalore Karnataka - 560017.

..PETITIONER
AND
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1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat

Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus decaing the Rule Vill of the Telangana Medical Colleges
{Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No0.148, Healthn Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28/10/2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for ali the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences. Telangana State.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIli of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
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Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petitibn.

Counsel for the Petitioner: SRl B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A, PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31659 OF 2024

Between:

Manne Likhitha, D/o. Manne Narendra Kumar, Aged about 26 years, Occ: Student,
R/o. 2-490, K.R.K. Residency, Vlat No.304 Tadigadapa, Penamaluru Mandal Poranki
(Rural), Krishna District Andhra Pradesh-521137.

...PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloj Narayana‘ Rao University of Health Sciences, Rep by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule VI of the Telangana Medical Colleges
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(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department,
dated28.10.2024, issued by Respaondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local! candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25. in
pursuant to NEET (PG) 2024-25 under the aegis of KNR University of Health

Sciences, Telangana State.

1A NO: 1 OF 20624

Petition under Saction 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VII of the Telangana Medical Colleges {Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Healith Sciences, Telangana
State, pending disposal of the Writ petition.
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Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAQC,
S.C. FOR KNRUHS

WRIT PETITION NO: 31675 OF 2024

Between:

Tadepalli Manoj Ram, S/o. T. Sridhar, Aged about 27 years, Occ: Student, Rfo. Flat
No.102. Bhanu Kiran Apartments Erragadda, Hyderabad - 500018.

...PETITIONER
AND

1. The State of Telangana, Rep by its Principat Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat

Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIII of the Telangana Medica!l Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148. Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of india,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medicai
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
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No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET {(PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IANO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIIi of the Tetangana Medical Coileges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLUR! DIVAKAR REDDY

Counsel for the Respondent No.1: SR A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRl A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31677 OF 2024

Between:

1. Nikitha Srinivas, D/o C N Srinivas, Age: 26 Years, Occ: Student, R/o. Flat
No.302, Sai Meghana Brundavan Apartments, Sainagar, Maikajgiri, Medchal-
Malkajgiri Dist, T.S-500 047.

2. Kamidi Akhila, D/o K Venkat Reddy, Age: 25 Years, Occ: Student, R/o0.5-11,
Devarampally, Regulagudem, Yadlapally (M), Karimnagar (Dt), Telanagana-
505 503.
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3. M Padmavathi, D/c M Dathathriya, Age: 39 Years, Occ: Govt, Servant, R/o. 1-
9-698/51, Anjaiah Nagar, New Nallakunta, Hyderabad, Telangana-500 044.

4. Nenavath Usha Sree, D/o Nenavath Gopal, Age: 27 Years, Occ: Student, R/o.
2-1-19, Plot No.19, Venkateswara Colony, Bandlaguda Jagir, Rajendranagar,
Rangareddy Dist, Telangana-500 086.

5. K. Sri Jahnnavi Mouneeka, C/o Katam Satyanarayana, Age: 24 Years, Occ:
Student, R/0.12-70/203, GMRC Bluebells Heights, Road No-7, Adarshnagar,
Meerpet, Rangareddy Dist, Telangana-500 097.

...PETITIONERS
AND
1. The State of Telangana, Rep by. Principal Secretary, Medical and Health
Department, Secretariat, Hyderabad. '

2. Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal, Telangana.

3. The National Testing Agency, Rep By- its Chair-Person, 1% Floor, NSICMDBP
Building, Okhla Industrial Estate, New Delhi-110 020

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue appropriate Writ order or direction mare particularly. one in the
nature of Writ of Mandamus, declaring the Loca! Candidates Clause 5.(ii) as
prescribed in the Prospectus, vide G.0-MS 148- Health Medical and Family
Welfare Cl| Dept., dated 28/10/2024, as being iflegal. unconstitutional, manifestly
arbitrary with malafide intention and declare the petitioners as LOCAL
CANDIDATES for all purposes of admissions into MD (Ayush) Courses under
competent Authority Quota for 2024-25.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further proceedings of admission process in whatsoever manner taken up by
the KNR University of Health Sciences for admissions in MD (Ayush) Courses
under Competent Authority Quota for 2024-25, pending disposal of this writ
petition.

Counsel for the Petitioners: SRI SRINIVASA REDDY K.
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Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRl A. PRABHAKAR RAOQ,
S.C. FOR KNRUHS

Counsel for the Respondent No.3: SRI GAD! PRAVEEN KUMAR,
DEPUTY SOLICITOR GENERAL OF INDIA

WRIT PETITION NO: 31705 OF 2024

Between:

Ramachandran Vaidehi Sai Supreethi, D/o. Krishnan Ramachandran, Aged about 26
years, Occ. Student R/o. H.No. 65-12-4, MMTC Colony HB Colony, Visakhapatnam
(Urban) Andhra Pradesh - 530022.

..PETITIONER
AND

1. The State of Tetangana, Rep. by its Principal Secretary Medica' Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad - 500022,

2. The Kaloji Narayana Rao University of Health Sciences. Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of 'Mandamus declaring the Rule VIl of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made or 28-10-2024 after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate
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courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all thé purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vill of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules. 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

JA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct -
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRi B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SR! ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRi A. PRABHAKAR RAOQ,
S.C. FOR KNRUHS

WRIT PETITION NO: 31718 OF 2024

Between:

K. Tanvi, D/o. Santhosh Kulkarni, Aged about 25 years, Occ: Student R/o. H No.2-1-
435/1, Street No.4 New Nallakunta, Musheerabad Hyderabad- 500044,

..PETITIONER
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1. The State of Telangana, Rep. by its Principal Secretery Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Naravana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIII of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep am vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the pcst graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. Z to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medicat Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
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Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counse! for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SR! ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAQ,
S.C. FOR KNRUHS

WRIT PETITION NO: 31743 OF 2024

Between:

Dr. Poreddy Srija, D/o. Poreddy Srinivas Reddy, Age: 25 years, Occupation: Doctor,
resident of G7, Nirmala kubera heights, peerzadiguda, Medchel Malkaigiri District,
Telangana 500039

...PETITIONER
AND

1. The State of Telangana, Rep by its Principal Secretary Medical Health and
Family Welfare Department Dr. B R Ambedkar Telangana State Secretariat
Hyderabad - 500022

2. The Kaloji Narayana Rao University of Health Sciences, Rep by its Registrar,
Warangal Telangana State - 506002

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased'to issue a writ, order or direction more particularly one in the nature of
Writ of Mandamus declaring Rule 8 of the Telangana Medical Colleges,
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(Admissidn into Postgraduate (AYUSH) Courses) Rules, 2024, as issued by G.O.
Ms. 149, Health, Medical and Family Welfare C1 Department dated 28.10.2024
issued by Respondent No 1 on the ground that it violates the judgment of the
Honorable Supreme Court in Dr Pradeep Jain vs Union of India 1984 3 SCC 654
where the (3) Judges Bench categorically held that residence-based reservations
other than institutional preference in professional postgraduate courses are
impermissible which has been followed in the catena of Judgments of the Hon'ble
Supreme Court of India and as well as it violates the Articles 14, 15, 18 and 21 of
the Constitution of India as the said Notification is issued on 28 10.2024 after
National Testing Agency (NTA) issuing Public Notice for All India Ayush Post
Graduate Entrance Test (AIAPGET)-2024 has issued notification for admission
into the post graduate courses MD AYUSH 2024 on 16.04.2024 and consequently
direct the Respondant No 2 tc treat the petitioner as a Local candidate for all the
purposes of Admission into MD (Ayurveda) Courses for the Academic year 2024-
25 in pursuant to NTA - AIAPGET 2024-25 under the aegis of KNR University of
Health Sciences Telangana State and / or consider the writ petitioner candidature
in the leftover seats, thereby the petitioner be eligible for admission into MD
(ayurveda) courses under Competent Authority Quota for the Academic year 2024-
25.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule 8 of the Telangana Medical Colleges, (Admission into
Postgraduate (AYUSH) Courses) Rules, 2024, as issued by G.O. Ms. 149, Health,
Medical and Family Wetfare C1 Department dated 28/10/2024 issued by the

Respondent No. 1, pending disposa! of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the Respondent No Z to treat the petitioner as a Local candidate for all the

purposes of admission into MD (ayurveda) courses under Competent Authority
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Quota for the Academic year 2024-25 under the aegis of KNR University of Health
Sciences, Telangana State, pending disposal of the Writ petition.
Counsel for the Petitioner: Mr. MD SULTANA BASHA

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31818 OF 2024

Between:

Dr. Samudrala Vijay Kumar, S/0 Samudrala Thirupathi, aged 27 years, OcC
Ayurveda Doctor R/o. Mahadevpur (vilage and Mandal). Jayashankar Bhupalpalli,

Telangana, Pin code - 505504
...PETITIONER

AND

1 The State of Telangana, Rep by its Principat Secretary Medical Health and
Family Welfare Department Dr. B R Ambedkar Telangana State Secretariat

Hyderabad - 500022

2. The Kaloji Narayana Rao University of Health Sciences, Rep by its Registrar,
Warangal Telangana State - 506002

..RESPONDENTS

Petition under Article 226 of the Constitution of india praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ, order or direction more particularly one in the nature of
Writ of Mandamus declaring Rule 8 of the Telangana Medical Colleges,
(Admis.sion into Postgraduate (AYUSH) Courses) Rules, 2024, as issued by GO
Ms. 149, Health, Medical and Family Welfare C1 Department dated 28.10.2024
issued by Respondent No 1 on the ground that it violates the judgment of the
Hon'ble Supreme Court in Dr Pradeep Jain vs Union of india 1984 3 SCC 654
where the (3) Judge Bench categorically held that residence-based reservations
other than institutional preference in professional nostgraduate courses are
impermissible which has been followed in the catena of Judgments of the Hon'ble
Supreme Court of india and as well as it violates the Articles 14, 15, 19 and 21 of

the Constitution of India as the said Notification is issued on 28.10.2024 after
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National Testing Agency (NTA) issuing Public Notice for All India Ayush Post
Graduate Entrance Test (AIAPGET) - 2024 has issued notification for admission
into the post graduate courses MD AYUSH 2024 on 16.04.2024 and consequently
direct the respondent No 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into MD (Ayurveda) Courses for the Academic year 2024-
25 in pursuant to NTA - AIAPGET 2024-25 and receive the application under the
aegis of KNR University of Health Sciences Telangana State and / or consider the
writ petitioner candidature in the leftover seats, thereby the petitioner be eligible
for admission into MD (ayurveda) courses under Competent Authority Quota for
the Academic year 2024-25. i

IANO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule 8 of the Telangana Medical Colleges, (Admission into
Postgraduate (AYUSH) Courses) Rules, 2024, as issued by GO Ms. 149, Health,
Medical and Family V/elfare C1 Department dated 28.10 2024 issued by the
Respondent No 1, pencing disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the Respondent No 2 to treat the petitioner as a Local candidate for all the
purposes of admission into MD (ayurveda) courses under Competent Authority
Quota for the Academic year 2024-25 consequently receive the application under
the aegis of KNR University of Health Sciences, Telangana State, pending
disposal of the Writ petition.’

Counsel for the Petitioner: Mr. MD SULTANA BASHA

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRl A. PRABHAKAR RAOQO,
S.C. FOR KNRUHS
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WRIT PETITION NO: 31846 OF 2024

Between:

Mooram Reddy Greeshma Reddy, D/o. M.Venkata Subba Reddy, Aged about 25
years, Occ. Student, R/o. H.No.1/303-4, Maruthi Nagar Yerramukkapalli, Kadapa,
YSR District Andhra Pradesh - 516004.

...PETITIONER
AND
1. The State of Telangana, Rep. by its Principal Secretary Medical Health and

Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad - 500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIII of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after Nationaf board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for ali the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.
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1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIII of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.0 Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1 pending disposal of this Writ petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstanzes stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.,

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31854 OF 2024

Between:

Dhooreddy Prudhvi Reddy, S/o. D. Vijayender Reddy, Aged about 25 years,
Occ.Student, H.No.18-394/8/H. Netaji Colony, Shadanagar, Rangareddy District.
Telangana State-50921¢

..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary, Medical and Health
Family Welfare Department, Secretariat Buildings, Hyderabad-500055.

2. Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal.

..RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ, order or direction maore particularly one in the nature of

Writ of Mandamus or any other appropriate writ.

(1) To declare the G.0O.Ms. No.148, HM and FW Department,
dated.28.10.2024 in so far as amendment No.4 to Telangana Medical
Colleges (Admission into Post Graduate Medical Courses) Rules, 2021
issued in G.O.Ms. No.155, HM and FW (C1) Department,
dated.18.11.2021 in so far as afnending Rule VIl of the Rules 2021as
ilega! and arbitrary,

(i)  To declare the explanation A and B 10 Rule VIl of the Rules, 2021 vide
G.O.Ms. No.148, HM and FW Department, dated.28.10.2024 is arbitrary
and violative of the Article 14 of the Constitution.

(i) To permit the Petitioner for admission into Post Graduate courses for the
year 2024-2025 by 2nd Respondent University without reference to
explanation A and B of Rule Vil of the Rules, 2021

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the Respondents to consider the application for admission into the PG Medical
Course without reference to Explanation A or B to Rule VIII of Rules, 2021 as

amended vide G.O.Ms. No.148, HM and FW Department, dated.28.10.2024.

Counsel for the Petitioner: SRI G. VIDYA SAGAR, SENIOR COUNSEL
REPRESENTING SRI NAYAKAWAD! RAMESH

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS
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WRIT PETITION NO: 31858 OF 2024

Between:

Chalumuri Sevita Krishna, D/o. Chalumuri Taraka Bhaskar, Aged about 26 years,
Occ: Student R/o. 14-36, Sriram Nagar Penugonda Mandal, West Godavari Andhra

Pradesh - 534320.
...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat

Hyderabad -500022.

2. The Kaloj'i Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal Telangana State-506002"

...RESPONDENTS

Petition under Article 226 of the Constitution of Ind'a praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VI of the Telangana Medica! Colleges
(Admission into Postgraduate Medicat Courses) Rules, 2021, as amended by G.O.
Ms. No0.148, Heaith. Medica!l and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.
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IANO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vil of the Telangana Medica!l Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent N. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: sSR! B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL -

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAOQ,
S.C. FOR KNRUHS

WRIT PETITION NO: 31865 OF 2024

Between:

Tutica Omkar Varshith, Sfo. Tutica Sridnar Nagesh, Aged about 23 years. Occ:
Student R/o. H.No.16-11-19/6/1 2 3, Flat No.106 Vijetha Millennium Towers, Saleem
Nagar Colony Malakpet, Hyderabad - 500036

AND

...PETITIONER

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. 8.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS
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Petitrion under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VI of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses} Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medica! and Family Welfare {C1) Department, dated
28/10/2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654). where the 3 Judge Bench Categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said .
amendment is made on 28-10-2024 after Nationa! board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16/04/2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local céndidate for all the purposes of Admission
into PG Medical Degree and Dipioma Courses Academic year 2024-25, in
Pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health
Sciences, Telangana State.

IANO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in suppont of the petition, the High Court may be pleased to
suspend the Rule VI of the Telangana Medical Colleges {Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.0. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by

the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for alf the

purposes of Admission into PG Medical Degree and Diploma Courses Academic



year 2024-25 under the aegis of KNR University of Health Scignces, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31873 OF 2024

Between:

Anmol Panda, D/o. K.C.Panda, Aged about 27 years, Occ: Student, R/o. Chakunda,
Sarabadi, Ganjam Odisha - 761108.

Presently residing at Flat No.201 Sai Paraside, R.K.Enclave Radhakrishnapuram,
Sainikpuri Secunderabad - 500094,
..PETITIONER

- AND

1 The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretanat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIll of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon’ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
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violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28/10/2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Heaith

Sciences, Telangana State.

IA NOQ: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIl of the Telangana Medical Colleges {Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide 5.0. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 Issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences. Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B, MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A, SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A, PRABHAKAR RAOQ,
S.C. FOR KNRUHS
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WRIT PETITION NO: 31915 OF 2024

Between:

Koya Raveena, D/o. Sudhakara Rao, Aged about 26 years, Occ: Student, R/o.1
Line, Chimakurthi, Prakasam Andhra Pradesh - 523226.

.PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State- 506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.0O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
08.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference {(MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.
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IANO: 1 OF 2024

Petition under 3ection 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medica' Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit fited in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31917 OF 2024

Between:

Miss Swati Singh, Dio Sri Sanjay Kumar, Aged about 26 years, Occ: MBBS R/o E-
1/4, Sadhampuri road No. 6D Gandhinbagh, Patna, Bihar

...PETITIONER
AND

1. The State of Telangana, rep by its Principal Secretary, Medical and Health
Department, secretariat, Hyderabad, Telangana

2. Kaloji Narayana Rao University of Health Sciences, Rep by its Registrar,
Warangal, Telangana State

...RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ order or direction especially one in the nature of writ of
mandamus declaring the rule 4 of GO Ms No. 148 Health, Medical and Family
Welfare (C1) Department dated 28/10/2014 as it is illegal, arbitrary, discriminatory
and unreasonable and therefore violative of article 14 and 15 of the Constitution of
India and denying the admission into PG Medical Degree/Diploma Courses under,
Competent Authority quota for 2024-25 dated 30/10/2024 even though the
petitioner completed her MBBS in State of Telangana as illegal arbitrary and
consequently to declare the rule 4 of GO MS No 148 Health Medical And Family
Welfare (C1) Department dated 28/10/2024 as null and void and to direct the

respondents to treat the petitioner as local candidate.

1ANO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondents to receive the application in pursuance of notification for
admission in to P.G. Medical Degree/Diploma Courses dated 30/10/2024 (In Kaloji
Narayana Rao University of Health Sciences Telangana) by treating petitioner as

focal candidates pending disposal of the Writ Petition.

Counsel for the Petitioner: SR GUDI MADHUSUDHAN REDDY

Counse! for the Respondent No.1: SR! A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31925 OF 2024

Between:

Jana Rahul, S/o. %ana Venkata Seshaiah, Aged about 27 years, Occ. Student, R/o.
H.No.25-9-284, 4™ Cross Road Z P Colony, Andhrakesari Nagar Nellore, Andhra

Pradesh ~ 524004.

..PETITIONER
AND
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1. The State of Telangana, Rep.l by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat

Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circurnstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus dec'aring the Rule VIII of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2027, as amended by G.O.
Ms. No.148, Health. Medical and Family Weifare (C1) Department, dated
28/10/2024, issued by Respondent No.1, on the ground that it violates the
judgment of the Ho'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
hased reservations other than institutional preference (MBBS Course) in
nrofessional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
oursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstarces stated in
the affidavit fited in support of the petition, the High Court may be pleased to
suspend the Rule VI of the Telangana Medical Colleges (Acmission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28/10/2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.
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IANQ: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.'

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI1 ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAOQO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31994 OF 2024

Between:

Posa Sai Nayana D/o. Posa Malikarjuna, Aged about 25 years, Occ: Student
R/o0.H.No.8-3-168/0147/A, Sri Sai Avenue, Rajeev Nagar Yusufguda, Hyderabad-

500045.
..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary, Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad - 500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.
..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule Vil of the Telangana Medical Colleges
{Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G Q.
Ms. No.148, Health, Medical and Family Welfare (C*) Department, dated
28 10.2024, issued by Respondent No. I on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of india,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
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based reservations other than institutional preference (MBBS Course) in
professional post-graduate courses are impermissible, which has been foflowed in
the catena of Judgments of the Hon'ble Supreme Court of India, anc as well as it
violates the Articles 14, 15 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences {(NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to.
suspend the Rule VNI of the Telangana Medical Colleges (Admissicn into
Postgraduate Medical Courses) Rules, 2021 as amended vide GO Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS
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WRIT PETITION NO: 32010 OF 2024

Between:

Alekya Naalla, D/o. Venkat Prakash Naalla, Aged about 24 years, Occ. Student, R/o.
H.No.1-4-148/1, Road No. 5 Gouds Colony, New Maruti Nagar(E), Kothapet, Ranga
Reddy District, Telangana - 500060.

..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary, Medical Health and
Family Welfare Department, Dr. B.R. Ambedkar Telangana State Secretariat,
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIII of the Telangana - Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28/10/2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of india.
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of india, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28/10/2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16/04/2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.
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1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIII of the Telangana Medical Colieges (Admission into
Postgraduate Medica! Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical anc Family Welfare (C1) Department dated 28/10/2024 issued by
the Respondent No. 1, pending disposal of this Writ petition

IANO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No 2 to treat the petitioner as a Local candidale for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLUR! DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counset for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 32227 OF 2024

Between:

Guntupalli Supriya, D/c. Guntupalli Sekhar, Aged about 26 years, Occ: Student, R/o.
1-65/2, Damarapalli Vil age, Tadikonda Mandal, Guntur District, Andhra Pradesh.

...PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Wetlfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad - 500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State - 506002.

...RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been foliowed in
the catena of Judgments of the Hon'bie Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequentiy direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
ihe affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a lLocal candidate for all the
purposes of Admission into. PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIlI of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
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Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1 pending disposal of this Writ petition.

Counsel for the Petitioner: SRi B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel! for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAQ,
S.C. FOR KNRUHS

WRIT PETITION NO: 32235 OF 2024

Between:

Navuluri Ramya, D/o. Srinivasa Rao, Aged about 28 years, Occ. Student R/o.
Pokuru Village, Voletiveri Palem Mandal, Prakasam District, Andhra Pradesh.

..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat

Hyderabad - 500022,

2. The Kaloji Narayana Rao University of Health Sciences. Rep. by its Registrar
Warangal, Telangana State-506002.
...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated n the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VI of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 {3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of india, and as well as it
viclates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment s made on 28-10-2024 after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate
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courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to freat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SR A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 32246 OF 2024

Between:

Kalluri Sri Sai Teja, S/o. Srinivasa Rao, Aged about 25 years, Occ: Student, R/o. 9-
84, West Street, Tadikonda, Guntur, Guntur District, Andhra Pradesh

...PETITIONER
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AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat

Hyderabad - 500022

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Teiangana State-506002

...RESPONDENTS

Petition under Article 226 of the Constitution of India prayirg that in the
circumstances statec in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VHI of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No0.148, Health Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India.
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of india, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIII of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
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Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 32273 OF 2024

Between:

Nukavarapu Sai Sowmya, D/o. Mohanrao, Aged about 25 years, Occ: Student, R/o.
1-30, Vairighari Annavaram Village, Jujjuru Mandal, Krishna District, Andhra Pradesh

..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIll of the Telangana Medical Colleges
{Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
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Ms. No.148 Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) ‘in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of india, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
oursuant to NEET (FG) 2024-25, under the aegis of KNR University of Health

Sciences. Telangana State.

IANO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vill of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY
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Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 32274 OF 2024

Between:

Kumbhagiri Jahnavi, D/o. Mohan Rao, Aged about 25 years, Occ: Student, R/o. 1-
184/1, Tiruvuru Village and Mandal, Krishna District, Andhra Pradesh.

..PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary Medica! Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule Vil of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28/10/2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28/10/2024 after National board of examination in medicat
sciences (NBEMS) has issued notification for admission into the post graduale
courses NEET PG 2024 on 16/04/2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
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into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IANO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

IA NO: 2 OF 2024

Petition under Section 1561 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIiI of the Telangana Medical Colleges (Admission into
Postgraduate Medica! Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28/10/2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A, SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counse! for the Respondent No.2: SRI A. PRABHAKAR RAQ,
S.C. FOR KNRUHS

WRIT PETITION NO: 32289 OF 2024

Between:

Damam Pranay Sai, S/o. Damam Chinna Lakshman Kumar, Aged about 25 years,
Occ: Student R/o. 43-253-2B 01, Amritha Apartment, Near Bhashyam School,
Kurnool Town and Mandal, Kurnool District, Andhra Pradesh.

...PETITIONER

AND
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1. The State of Telangana, Rep. by its Principal Secretary Medical Heélth and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.
...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for ail the purposeé of Admission
into PG Medica! Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIII of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.0O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition. '
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IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Loca!l candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences. Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLUR! DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 32494 OF 2024

Between:

Dr. Ramya Medaraboina, D/o. M. Krishna, Aged about 27 years, Occ: Doctor, R/o.
H.No. 4-1-77/1, Flat No. 405, Sathvi Block Venkateshwara Heights, Opp HMT
Nagar, Nacharam, Medchal Malkajgiri District.

..PETITIONER
AND
1. The State of Telangana, Rep. by it Principal Secretary to Government, Health,

Medical and Family Welfare (C1) Department, Dr. B. R. Ambedkar Telangana
State, Secretariat, Hyderabad. _

2. Kaloji Narayana Rao University of Health Sciences, Telangana, Warangal,
Rep. by its Registrar.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue Wt or Order more particularly one in the nature of Writ of
Mandamus (1) that Rule- VHI (i) and (i} of Telangana Medical Colleges admitted in
to Post Graduate Medical Courses Rule 2021 of amended vide G. O. Ms, No. 148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024, as it is

illegal, arbitrary, discriminatory and unreasonable and is therefore violative of
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article 14 and 15 of the Constitution of Indja. (2) FurrTher declare that the para-1(A)
(i) and (ii) of the notification for admission in to P. G. Medical Degree/Diploma
Courses under, Competent Authority quota for 2024-25 dated 30.10.2024 as
illegal, arbitrary and unreasonable and is also contrary to Rule-l of the Telangana
Medical College admission into P. G. Medical College Rules 2021. (3) Further
declare that petitioner shall be regarded as eligible by treating her ras local
candidate. (4) Further declare that not extending the benefit being treated as local
candidate on par with those who have passed MBBS/equivalent examination from
a Medical Institution in Telangana State, Siddardha Medical College (As is
provided in para-1(c) of the notification dated 30.10.2024 issued by the 2"

respondent is illegal and discriminatory,

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondents to receive the application in pursuance of notification for
admission in to P.G Medical Degree/ Diploma Courses dated 30/10/2024 ( In
Kaloji Narayana Rao University of Health Sciences Telangana ) by treating
petitioner as local candidate pending disposal of the Writ Petition,

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondents receive offline application from the petitioner or receive online
application of the petitioner by providing suitable option to Enable the petitioner to
make online application pending disposal of the Writ Petition.

Counsel for the Petitioner: SRI B. SHIVA KUMAR

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SR A. PRABHAKAR RAO,
S.C. FOR KNRUHS




WRIT PETITION NO: 32969 OF 2024

Between:

Padmini Yadavalli, W/o. Mahender Gaddam, Aged about 42 years, Occ. Doctor,
H No. 2-94, Near Hanuman Temple, Allipur Village, Chinnakodur Mandal, Siddipet

District.
...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat

Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ of order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule Vill of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1] Department, dated
28 10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Honorable Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654). where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgements of the Honorable Supreme Court of India, and as well
as it violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after Nationa! board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16.04.2024 and con-sequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.
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IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VH! of the Telangana Medica! Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medica! and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 33149 OF 2024

Between:

Dr.N.Sravanthi, D/o. N.Yadagiri Rao, Age 39 Years, Occ. Civil Assistant Surgeon.,
Office of District Hospital, Peddapalli, Peddapalli District.
..PETITIONER

AND

1. The State of Telangana, Rep by its Principal Secretary to Government,
Health, Medical and Family Welfare (C1} Department, Dr.B.R.Ambedkar
Telangana State Secretariat, Hyderabad.

2. Kaloji Narayana Rao University of Health Sciences Telangana, Warangal,
Rep. by its Registrar.
..RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in‘the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ order or direction especially one in the nature of writ of

mandamus declaring that

a)

That Rule-VHI(I | and It of Telangana Medical Colleges admitted in to Post
Graduate Medical Courses Rule 2021 of amended vide G.O.Ms.No.148
Health. Medical and Family Welfare (C1) Department dated 28.10.2014, as
it is illegal, arbitrary, discriminatory and unreasonable and is therefore
violative of article 14 and 15 of the Constitution of india.

Further declare that the para-1(A) (i) and (i) of the notification for
admissions in to P.G. Medical Degree/Diploma Courses under, Competent
Authority quota for 2024-25 dated 31.10.2024 as illegal, arbitrary and
unreasonable and is also contrary to Rule-l of the Tetangana Medical
College admission into P.G. Medical College Rules 2021.

Further declare that petitioner shall be regarded as eligible by treating her
as local candidate.

Further declare that not extending the benefit of being freated as local
candidates as was extended to the cantdates who have studied in the state
vide institutions outside the State of Telangana, is illegal and discriminatory
and is violative of Article 14 and 15 of the Constitution of india.

Further declare that not extending the benefit being treated as local
candidate on par with those who have passed MBBS/equivalent
examination from a Medical Institution in Telangana State, Siddardha
Medica! College (As is provided in para-1(c) of the notification dated

31.10.2024 issued by the 2" respondent is illegal and discriminatory.

IANO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondents to receive the application in pursuance of notification for

admission in to P.G. Medical Degree/Diploma Courses dated 31.10.2024 (In Kaloji

Narayana Rao University of Health Sciences Telangana) by treating petitioners as

local candidates pending disposal of the Writ Petition.



1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondents receive offline application from the petitioner or receive online
application of the petitioner by providing suitable option to unablie the petitioner to
make online application pending disposal of the Writ Petition.

Counsel for the Petitioner: SRIM. SURENDER RAQ, SENIOR COUNSEL
REPRESENTING SRI SRINIVASA RAO MADIRAJU

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAQ,
$.C. FOR KNRUHS

WRIT PETITION NO: 33242 OF 2024

Between:

Dr. Rangu Abhigna, D/o. Rangu Ravinder, Age 26 years. Occupation: Doctor. Rig 3-
32, Muthyampally, Kasipet Mandat, Mancherial District, Telangana
..PETITIONER

AND

1. The State of Telangana, Rep by its Principal Secretary Medical Health and
Family Welfare Department Dr. B R Ambedkar Telangana State Secretariat
Hyderabad - 500022

2. The Kaioji Narayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal Telangana State -506002

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ, order or direction more Particularly one in the nature of
Writ of Mandamus declaring Rule 8 of the Telangana Medical Colleges,
(Admission into Postgraduate (AYUSH) Courses) Rules, 2024, as issued by G.O.
Ms. 149, Health, Medical and Family Welfare C1 Department dated 28.10.2024
issued by Respondent No 1 on the ground that it violates the judgment of the
Hon'ble Supreme Court in Dr Pradeep Jain vs Union of India 1984 3 SCC 654
where the (3) Judges Bench categorically held that residence-based reservations
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other than nstitutional preference in professional postgraduate courses are
impermissible which has been followed in ihe catena of Judgements of the Hon'ble
Supreme Court of India and as well as it violates the Articles <4 15, 19 and 21 of
the Constitution of India as the said Notification is issued on 28.10.2024 after
National Testing Agency (NTA) issuing Public Notice for All india Ayush Post
Graduate Entrance Test (AIAF’GET)—2024 has issued notification for admission
into the post graduate cOUrses MD AYUSH 2024 on 16.04.2024 and consequently .
direct the Respondent No 2 t0 treat the petitioner as a Local candidate for all the
purposes of Admission into MD (Ayurveda) Courses for the Academic year 2024-
25 in pursuant to NTA - AIAPGET 2024-25 under the aegis of KNR University of
Health Sciences Telangana State and / or consider the writ petitioner candidature
in the leftover seats, thereby the petitioner pe eligible for admission into MD
(ayurveda) courses under Competent Authority Quota for the Academic year 2024-

25.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the Ruie g of the Telangana Medica! Colleges., (Admission into
Postgraduate (AYUSH) Courses) Rules, 2024, as issued by G.O. Ms. 149, Health,
Medical and Family Welfare C1 Department dated 28.10.2024 issued by the
Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased {0 direct
the Respondent No 2 to treat the petitioner as a Local candidate for all the
purposes of admission into MD (ayurveda) courses under Competent Authority
Quota for the Academic year 2024-25 under the aegis of KNR University of Health

Sciences, Telangana State, pending disposal of the Writ petition.

Counsel for the Petitioner: Mr. MD. SULTANA BASHA

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL
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Counsel for the Respondent No. 2 SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 34019 OF 2024

Between:

Dasari Baby Sri Vidhya, D/o. Ravana, Aged about 25 years, Occ: Student, R/o. 31-
24-10/5/1, Prashanthi Nilayam, ITI Road, Bharat Nagar, Kurmannapaiem,
Vishakhapatnam District, Andhra Pradesh.

AND

..PETITIONER

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.
...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule Vill of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28/10/2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgements of the Hon'ble Supreme Court of India, and as wel! as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28-10-2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16/04/2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.
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IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rute VI of the Telangana Medical Colleges Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.0 Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28/10/2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased pleased
to direct the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition and pass

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SR!I ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAQ,
S.C. FOR KNRUHS

WRIT PETITION NO: 34025 OF 2024

Between:

Nunna Neha Sai Seeta Venkamma, D/o. Nunna Anjaneyulu, Aged about 25 years,
Occ: Student. R/o. 75-2-4/2, Out Agency, Bhavanipuram, Kamakotinagar,
NTR(Krishna) District, Andhra Pradesh.

...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.
...RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIII of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28/10/2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Honble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence- _
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgements of the Honble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 28/10/2024 after National board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 16/04/2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for alt the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25  in
purstant to NEET (PG) 2024-25 under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28/10/2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
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year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counse! for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL.

Counsel for the Respondent No.2: SR! A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 34293 OF 2024

Between:

Pulipati Sreesaipushpanjali, D/o. Sreenivasulu, Aged about 26 years, Occ: Student,
R/o. H.No. 8-23a-13-3, L.B.S. Nagar, Kanduta Puram, Prakasam District, Andhra

Pradesh State
.PETITIONER
AND

1 The State of Telangana, Rep. by its Principa! Secretary Medical Health and
Family Welfare Department Dr. B R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.
..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIl of the Telangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,
(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-
hased reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgements of the Hon'ble Supreme Court of India, and as well as it
violates the Articles 14, 15, 19 and 21 of the Constitution of India as the said

amendment is made on 28-10-2024 after National board of examination in medical
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sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET ‘PG 2024 on 16.04.2024 and consequently direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25 in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule VIl of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

IA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRJ B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 34371 OF 2024

Between:
Nagumalla Yashasri, D/o. Srinivas, Aged about 23 years, Occ: Student, R/o. H.No.

1

7-4-31, Parthasarathi Nursing Home, Subhramanyam Nagar, Vemulawada, Rajanna
Sircilla District, Telangana State.
...PETITIONER

AND
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1 The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr B.R. Ambedkar Telangana State Secretariat

Hyderabad -£00022.
5 The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar

Warangal, Telangana State-506002.
...RESPONDENTS

Setiticn under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus declaring the Rule VIli of the Telangana Medical Colieges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
28/10/2024, issued by Respondent No. 1, on the around that it violates the Articles
14, 15, 19, and 21 of the Constitution of India as the said amendment is made on
28/10!2024 for admission into the post graduate courses NEET PG 2024 on
16/04/2024 consequently direct the respondent No. 2 to treat the petitioner as a
Local candidate for all the purposes of Admission into PG Medicel Degree and
Diploma Courses Academic year 0024-25, in pursuant to NEET (PG) 2024-25,

under the aegis of KNR University of Health Sciences, Telangana State.

tA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the Hign Court may be pleased to
suspend the Rule VI of the Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148
Health, Medical and Family Welfare (C1) Department dated 28/10/2024 issued by
the Respondent No. |, pending disposal of this Writ petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the netition, the High Court may be pleased to direct
the respondent No. 2 to treal the petitioner as a Local candidate for all the
purposes of Admission into PG Medica! Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.
Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL

REPRESENTING SRt ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counse! for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

The Court made the following: COMMON ORDER



THE HON’BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J .SREENIVAS RAO

WRIT PETITION Nos. 30771, 30801, 31093, 31 161,

31288,31297,31315,31317,31319,31350,31356,
31357,31361,31362,31369, 31375, 31376, 31396,
31412,31431,31450,31454,31470,31472,31473,
31475,31481,31482,31484,31487,31493,31496,
31497,31499,31505,31508,31515,31518,31520.
31523,31527,31532,31533,31535,31538,31541,
31542,31545,31546,31548,31554,31559,31565,
31572,31578,31582,31584,31587,:'?.160*‘-!-,314§g_1_‘t
31623,31628,31630,31637,31640,31643,31654,
31659,31675,31677,31705,31718,31743,31818,
31846,31854,31858,31865,31873,31915,31917,
31925,31994,32010,32227,32235,32246,3227@;
32274,32289,32494,32969,33149,33242,34019,

34025,34293and34371of2024

COMMON ORDER' {Per the Hon'ble the Chief Justice Alok Arcdhe)

Mr. M.Surender Rao, learned Senior Counsel
representing Mr. Srinivasa Rao Madiraju, learned counsel

for the petitioners in W.P.N0s.30771 and 33149 of 2024.




Mr. S.Satyam Reddy, learned Senior Counsel
representing Mr. Sarasani Rahul Reddy, learned counsel

for the petitioner in W.P.N0.30801 of 2024.

Mr. A Venkatesh, learned Senior Counsel
representing Ms. pratusha Boppana, learned counsel for

the petitioner In W.P.N0.31093 of 2024.

Mr. K.R.K.V.Prasad, learned counsel for the petitioner

in W.P.N0o.31161 of 2024.

Mr. Srinivasa Reddy. K, learned counsel for the

petitioners in W.P.No0.31677 of 2024.

Mr. Md. Suiltana Basha, learned counsel for the

petitioners in W P.Nos.31743, 31818 and 33242 of 2024.

Mr. G.Vidya Sagar, learned Senior Counsel
representing Mr. N.Ramesh, learned counsel for the

petitioner W.P.N0.31854 of 2024.

Mr. G.Madhusudhan Reddy, learned counsel for the

petitioner in W.P.N0.31917 of 2024.



Mr. B.Shiva Kumar, learned counsel for the petitioner

in W.P.No.32494 of 2024.

Mr. B.Mayur Reddy, learned Senior Counsel
representing Mr. Alluri Divakar Reddy, learned counsel for
the petitioners in W.P.Nos.31288, 31297, 31315, 31317,
31319, 31350, 31356, 31357, 31361, 31362, 31369,
31396, 31412, 31431, 31450, 31454, 31470, 31472,
31473, 31475, 31481, 31482, 31484, 31487, 31493,
31496, 31497, 31499, 31505, 31508, 31515, 31518,
31520, 31523, 31527, 31532, 31533, 31535, 31538,
.31541, 31542, 31545, 31546, 31548, 31554, 31559,
31565, 31572, 31578, 31582, 31584, 31587, 31604,
31621, 31623, 31628, 31630, 31637, 31640, 31643,
31654, 31659, 31675, 31705, 31718, 31846, 31858,
31865, 31873, 31915, 31925, 31994, 32010, 32227,
32235, 32246, 32273, 32274, 32289 and 32969 of 2024

Mr. B.Mayur Reddy, learned Senior Counsel also
represents Mr. Saini Aravind, learned counsel for the

petitioners in W.P.N0s.31375 and 31376 of 2024,
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Mr. S Aravind, learned counsel representing
Mr. Alluri Divakar Reddy, learned counsel for the

petitioners in W.P.N0s.34019 and 34025 of 2024,

Mr. Alluri Divakar Reddy, learned counsel for the

petitioners in W.P.Nos.34293 and 34371 of 2024.

Mr. A.Sudarshan Reddy, learned Advocate General

for the State.

Mr. A.Prabhakar Rao, learned Standing Counsel for
the Kaloji Narayana Rao University of Health Sciences

(hereinafter referred to as, “the University”}).

2. This order has been divided into the following

sections to facilitate analysis:-

SECTIONS HEADING PAGE No.
|

A | FACTUAL MATRIX 10

B THE RULES 14

C IMPUGNED RULES 18

D SUBMISSIONS ON BEHALF OF 20
PETITIONERS

E SUBMISSIONS ON BEHALF OF 27
STATE

L




F REJOINDER SUBMISSIONS ON 30 ]
BEHALF PETITIONERS ,
G REPLY  SUBMISSIONS  ON | 36 B
BEHALF OF STATE | j
H | ISSUES: | 37 —
{i), ISSUE Nos.1 and 2 ! 40-54 ‘
{i) ISSUE No.3 | 54-56
(iii) ISSUE No.4 | 56-76 ;
(iv) ISSUE No.5 7687
{(v) iISSUE No.6 87-94
{vi) ISSUE No.7 94-95
(vii) ISSUE No.8 95-96
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3. A common issue with regard to validity of Rule VIII of
the Telangana Medical Colleges [Admission into Post
Graduate Medical Courses) Rules, 2021 (hereinafter
referred to as, “the 2021 Rules”) and Rule 8 of the
Telangana Admission into Post Graduate (AYUSH) Courses
Rules, 2024 (hereinafter referred to as, “the AYUSH Rules,
20247) arises for consideration in these writ petitions. The
writ petitions, therefore, were heard analogously and are

being decided by this common order.
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(A) FACTUAL MATRIX:

4. In order to appreciate the grievance of the petitioners,
relevant facts need mention. All the petitioners, except the
petitioners in W.P.Nos.31854, 32494 and 34371 of 2024,
are residents of Andhra Pradesh and Rajasthan and have
completed their MBBS course in an institution situate in
the State of Telangana. The petitioners in the said writ
petitions have been admitted under 15% All India Quota to
MBRS course in the State of Telangana. The petitioners in
W.P.Nos.30771 and 33149 of 2024 are the candidates who
have completed their MBBS course from the State of
Andhra Pradesh and are serving as Civil Assistant
Surgeons in the State of Telangana. They are inservice
candidates. The petitioner in W.P.N0.30801 of 2024 has
completed his MBBS course from China and is serving as
Civil Assistant Surgeon in the State of Telangana. The
petitioner i W.P.No.32494 of 2024 has completed his
MBBS course from Krygyztan and has completed his
internship from the State of Telangana. The petitioners in

W.P.Nos.31161, 31375, 31677, 31743, 31818 and 33242



of 2024 have completed their BAMS/BHMS course from
the States other than the State of Telangana. The
petitioners in W.P.Nos.31375 and 31376 of 2024 have
completed their BAMS/BHMS course in the State of
Telangana. All the petitioners are aspirants for admission
as local candidates to Post Graduate medical course in the

State of Telangana.

3. In these writ petitions, the petitioners, except the
petitioners in W.P.Nos.31161, 31375, 31376, 31677,
31743, 31818 and 33242 of 2024, have assailed the
validity of Rule VIII of the 2021 Rules, as amended by
G.0.Ms.No.148, Health, Medical and Family Welfare (C1)
Department, dated 28.10.2024. In W.P.Nos.31161, 31375,
31376, 31677, 31743, 31818 and 33242 of 2024, the
petitioners have challenged the validity of Rule 8 of the
AYUSH Rules, 2024, issued vide G.0.Ms.No.149, Health,
Medical and Family Welfare (C1) Department, dated
28.10.2024, which is in pari materia with Rule VIII of the

2021 Rules.




6. Section 61{2) of the National Medical Comrmission
Act, 2019 read with Chapter IV of Post Graduate Medical
Education Regulations, 2023 prescribes NEET PG
Examination as the eligibility-cum-ranking examination
and is a single entrance examination for admission to
various MD/MS and PG diploma courses. The Government
of India has established the National Board of Examination
in Medical Sciences (NBEMS) with an object of improving
the quality of medical education by establishing high and
uniform standards of postgraduate examinations in
modern medicine on an All India Basis. The role of the
NBEMS is limited to conduct of NEET PG examination and
to declare the results. The role of NBEMS is over once the
result is handed over to the designated counselling
authority. NBEMS has no role in counselling and allotment
of post graduate seats. The NBEMS issued a notification on
16.04.2024 for admission to Post Graduate Courses NEET
PG 2024 in the State of Telangana. The NBEMS conducted
an examination on 11.08.2024 for admission to post

graduate courses. The petitioners appeared in the said
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examination. The NBEMS .declared the result of the
€xamination on 23.08.2024. The State Government vide
G.0.Ms.No.148, dated 28.10.2024 amended the 2021
Rules and enacted by G.0.Ms.No.149, dated 28.10.2024
the Telangana Admission into Post Graduate (AYUSH)
Courses Rules, 2024. The notification inviting online
applications for admission to various post graduate
courses in the State of Telangana was issued by the Kaloji
Narayana Rao University on 30.10.2024 inviting the

applications.

7. The State Government in exercise of the powers
conferred by Section 3 read with Section 15(1) of Telangana
Educational Institutions (Regulation of Admission and
Prohibition of Capitation Fee), Act 1983, framed the rules,
namely Telangana Medical Colleges (Admission into
Postgraduate Medical Courses) Rules, 2021, which govern
the admission to Post Graduate Courses in the State of

Telangana.




14

(B} THE RULES:

8 The unamended Rule VIII of the 2021 Rules and
relevant portion of Rule 6 of the Rules for admission into
M.D. courses Avurveda, Unani and Homoeopathy, 2004,

read as unde:

(i) Unamended Rule VIII of the 2021 Rules:

«y[Il. RESERVATION IN FAVOUR OF THE LOCAL
CANDIDATES:

. Admission to 85% of the seats shall be reserved in
favour of the local candidates in relation to the local
area as provided in Andhra Pradesh Educational
Institutions (Regulation of Admission) Order 1974 as

amended from time to time.

ii, STATE WIDE COURSE: M.D. (RT) is State-wide

course and admissions to this course shall be regulated

as per the provisions in the Andhra Pradesh
Fducational Institutions (Regulation of Admission)
Order 1974 for State wide course and guidehnes of A.P.

State Reorganisation Act.”

{ii) Rule 6 of the Rules for admission into M.D.

courses Ayurveda, Unani and Homoeopathy, 2004:

«6. LOCAL CANDIDATE:

(i) A candidate for admission to any course of study shall

be regarded as local candidate in relation to local area:-



(a)

(b}
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If he/she has studied in any educational institution(s)
in such local area for a period of not less than four
consecutive academic years ending with the academic
year in which he/she appeared or as the case may be,
first appeared in the relevant qualifying examination,

or

Where, during the whole or any part of the four
consecutive academic years ending with the academic
year in which he/she appeared or, as the case may be,
first appeared for the relevant qualifying examination.
If he/she has not studied in any educational
Institution, if he/she has resided in that local area for
a period of not less than four years immediately
preceding the date of commencement of the relevant
qualifying examination in which he/she appeared or

as the case may be, first appeared.

{ii) A candidate for admission to any course of study who is

not regarded as a local candidate under sub-rule (i) above

in relation to any local area shall:

()

If he/she has studied in an educational institution in
the State of a period of not less than seven consecutive
academic years ending with the academic year in which
he/she appeared or as the case may be, first appeared
for the relevant qualifying examination be regarded as

a local candidate in relation to:-

(i) Such local area where he/she has studied for the
maximum period out of the said period of seven years:

or




o

(i) Where the period of his/her study in two or more
local areas are equal, such local area where he/she

studied last in such equal periods; or

{b) If during the whole or any part of the seven consecutive
academic years ending with the academic year in which
he/she appeared or, as the case may be, first appeared
for the relevant qualifying examination, he/she had not
studied in the educational institution in any local area,
but has resided in the State during the whole of the
said period of seven Yyears, be regarded as local

candidate in relation to:

{ijy Such local area where he/she has resided for the
maximum period out of the said period of seven years;

Or

(i) Where the periods of his/her residence in two Of
more local areas are equal, such local area where

he/she resided last in such equal periods.”

9. Thus, from perusal of Rule VIII of the 2021 Rules and
Rule 6 of the Rules for admission into M.D. courses
Ayurveda, Unani and Homoeopathy, 2004, it is evident that
the candidates who had completed the MBBS/BAMS/
BHMS course from the educational institutions situate in
local area under the Andhra Pradesh Educational

Institutions (Regulation of Admission) Order, 1974
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(hereinafter referred to as, “the Presidential Order, 19747,

were eligible to be treated as local candidates.

10. The State Government by a notification dated
28.10.2024, vide G.0.Ms.No.148, Health, Medical and
Family Welfare (C1) Department, amended Rule VIII of the
2021 Rules. Explanation (b) to Rule VIII provides that in
order to be a local candidate, a candidate should secure
admission to Undergraduate course i.e., MBBS under local
quota. A pari materia provision, namely Rule 8, has also
been incorporated under the AYUSH Rules, 2024. The
petitioners, therefore, in view of the amended Rule VIII of
the 2021 Rules and Rule 8 of the AYUSH Rules, 2024 have
become ineligible to be treated as local candidates, as they
were not admitted to MBBS and BHMS/BAMS courses
under local candidate quota. In the aforesaid factual
background, the challenge has been made to the
constitutional validity of Rule VIII of the 2021 Rules as
amended by G.0O.Ms.No.148, dated 28.10.2024, and Rule 8
of the AYUSH Rules, 2024. The amended Rule VIII of the

2021 Rules and Rule 8 of the AYUSH Rules, 2024, to which
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challenge has been made in these writ petitions, are

extracted below for the facility of reference:

(C) IMPUGNED RULES:

Rule VIII of the 2021 Rules:

“(ij A candidate to be eligible for admission inte P.G.
Medical courses under these rules should be an Indian
National/Person of Indian Origin/Overseas Citizen of

India Card Holder and be a Local candidate.

(i1) TLocal candidate’ means a candidate who has
studied in the educational institutions in the State of
Telangana for a period of not less than four (04)
consecutive years ending with the academic year in
which he appeared or as the case may be, first appeared

in the relevant qualifying examination subject to:

Explanation (a): A candidate who is regarded as a Local
Candidate for the purpose of admission to
Undergraduate (MBBS) in the State of Telangana, bu-
has studied in a State-wide Institutions outside the Stat
of Telangana. shall also be regarded as a Local

Candidate.

Explanation (b): A candidate, who has secured
admission to the relevant Undergraduate Course
(MBBSi under Non-local Quota in the State of
Telangana, shall not be regarded as a Local Candidate.”



Rule 8 of the AYUSH Rules, 2024

“8. CRITERIA FOR ELIGIBILITY AS LOCAL
CANDIDATE:

(i) A candidate to be eligible for admission into
P.G.AYUSH Courses under these rules should be an
Indian National/Person of Indian Origin/Overseas
Citizen of India Card Holder and be a Local candidate.

{ii) Local candidate’ means a candidate who has
studied in the educational institutions in the State of
Telangana for a period of not less than four (04)
consecutive years ending with the academic year in
which he appeared or as the case may be, first appeared

in the relevant qualifying examination, subject to:

Explanation {a): A candidate who is regarded as a
Local Candidate for the purpose of admission to
Undergraduate (UG AYUSH) course in the State of
Telangana, but has studied in a State wide Institutions
outside the State of Telangana, shall aiso be regarded as

a Local Candidate,

Explanation (b): A candidate who has secured

admission to the Undergraduate (UG AYUSH) course
under Non-Local Quota in the State of Telangana, shall

not be regarded as a Local Candidate.”
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(D) SUBMISSIONS ON BEHALF OF PETITIONERS:

11. Mr. G.Vidya Sagar, learﬁed Senior Counsel for the
petitioner in W.P.No.31854 of 2024 submitted that by
virtue of Section 101 of the Andhra Pradesh Reorganisation
Act, 2014 (hereinafter referred to as, ‘the Reorganisation
Act), the State of Telangana has adopted the Telangana
Fducational [nstitutions (Regulation of Admission and
Prohibition of Capitation Fee), Act, 1983 (hereinafter
referred to as, “the 1983 Act”), and has made the same
applicable to the State of Telangana. It is contended that
in view of Section 3{2) of the 1983 Act and non obstante
clause in Article 371D(10) of the Constitution of India, the
Rules which may be made for admission into such
educational institutions, to be subject to the Andhra
Pradesh  Educational Institutions (Regulation  of

Admissions) Order, 1974, i.e., the Presidential Order.

12. It is submitted that Explanation (b) to Rule VI of the
2021 Rules is in contravention of para 4 of the Presidential

Order, 1974 and therefore, the same is liable to be struck
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down. It is contended that the Presidential Order continues
to apply to the State of Telangana. In support of his
submissions, reliance has been placed on the Full Bench
decision of the erstwhile Andhra Pradesh High Court in
P.Lakshmana Rao vs. State of Andhra Pradesh!, and the
decisions of the Supreme Court in Commissioner of
Commercial Taxes, Ranchi vs. Swarn Rekha Cokes and
Coals (P) Limited? and Chebrolu Leela Prasad Rao vs.

State of Andhra Pradeshs3,

13. Mr. B.Mayur Reddy, learned Senior Counsel for the
petitioners in W.P.No.31288 of 2024 and other writ
petitions, submitted that Explanation (b) to Rule VIII of the
2021 Rules as amended by G.0.Ms.No.148 dated
28.10.2024 mandates that if a candidate joins MBBS
course as a non-local candidate, he shall not be regarded
as a local candidate. It is further submitted that if a
candidate is admitted to MBBS course under 15% All India

Quota, on merit basis, is excluded from consideration, for

TAIR 1971 AP 118
2 {2004} 6 SCC 689
*{2021) 11 SCC 401




admission to Post Graduate course as a local candidate. It
is also submitted that by amending the Rules, the
Legislature has coupled the requirement of residence/
domicile with the requirement of institutional preference,
for admission to post graduate courses under local
candidate quota. Therefore, the aforesaid Rule is violative

of Article 14 of the Constitution of India.

14. It is argued that, after the process of admission had
commenced, the Rules were amended on 28.10.2024. It is,
therefore, contended that the Rules for admission to post
graduate courses cannot be changed after process of
admission had commenced. In support of the aforesaid,
reference has been made to the Constitution Bench
decision of the Supreme Court in Tej Prakash Pathak vs.

Rajasthan High Court?.

15. It is urged that for admission fo Post Graduate
course, merit alone, should be criteria to the exclusion of

residence. Reliance is placed on decision of the Supreme

42024 SCC Online SC 3184
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Court in Dr, Pradeep Jain vs. Union of Indias. However,
it is submitted that the institutional based preference can
be provided, if the same does not exceed 50%. It is pointed
out that the aforesaid decision in Dr. Pradeep Jain ({supra)
has been followed in Dr. Prachi Almeida vs. Dean, Goa
Medical Colleges and Magan Mehrotra vs. Union of
India?. Our attention has also been invited to the decision
of the Constitution Bench of the Supreme Court in
Saurabh Chaudri vs. Union of India® and Saurabh

Chaudri (DR.} vs. Union of India®.

16. Mr. A.Venkatesh, learned Senior Counse!l for the
petitioner in W.P.N0.31093 of 2024, submitted that the
State Government has no power to amend the 2021 Rules.
Alternatively, 1t is submitted that Rule VIII of the 2021
Rules is in violation of the Presidentia] Order, 1974, It is
contended that since the process for admission to Post
Graduate course had commenced on 09.11.2023, the

protection of Section 95 of the Reorganisation Act is

5 (1984) 3 SCC 654
6 (2001) 7 SCC 640

7{2003) 11 SCC 186

8 (2003) 11 SCC 146

? (2004} 5 SCC 618 : 2004 SCC OnLine SC 668
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available to the petitioner. It is urged that once the process
of admission had commenced, the Rules for admission to
post graduate courses could not have been amended
midway. In support of the aforesaid submissions, reliance
has been placed on the Constitution Bench decision of the
Supreme Court in Tej Prakash Pathak vs. Rajasthan
High Court, Division Bench decisions of Kerala and
Madhya Pradesh High Courts in Dr. K.Varghese Philip vs.
State of Keralal® and Dr. Diwakar Patel vs. State of

Madhya Pradesh!? respectively.

17. Mr. M.Surender Rao, learned Senior Counsel for the
petitioners in W.P.Nos.30771 and 33149 of 2024 submitted
that Rules I and VI of the 2021 Rules have not been
amended while amending the Rules in the year 2024. Itis
further submitted that the notification dated 30.10.2024
issued by the University inviting applications for admission
‘nto Post Graduate Medical Degree Courses under
Competent Authority Quota for 2024-25, is contrary to

Rules 1 and VI of the 2021 Rules. Alternatively, it is

10 2003 SCC OnLine Ker 510
112023 {1} MPLJ 170



submitted that classification sought to be made by Rule
VI (ii) of the 2021 Rules is not based on any valid criteria
and does not achieve the object for which the Rule has
been enacted. It is argued that Rule VIII is in contravention
of Section 3(2) of the 1983 Act. It is contended that the
petitioners who are inservice candidates and have obtained
the MBBS degree from the State of Andhra Pradesh cannot

be treated as non-local candidates.

18. Mr. S.Satyam Reddy, learned Senior Counsel for the
petitioner in W.P.No.30801 of 2024, submits that the
petitioner has obtained the degree of MBBS from China
and is an inservice candidate. It is also submitted that the
petitioner has completed the requisite years of Government
service and is therefore eligible to be treated as a local

candidate under Rules I and VI of the 2021 Rules.

19. Mr. B.Shiva Kumar, learned counsel for the petitioner
in W.P.N0.32494 of 2024, has adopted the submissions
made by the learned Senior Counsel for the petitioner in

W.P.No.31854 of 2024.




20. Mr. K.R.K.V.Prasad, learned counsel for the petitioner
in W.P.No.31161 of 2024 submitted that the petitioner is
an inservice candidate and therefore, the petitioner has to
be treated as a local candidate. It is argued that Rule VIII
of the 2021 Rules is in contravention of Rules I and VI of
the 2021 Rules. Learned counsel has adopted the
submissions made by Mr. M.Surender Rao, learned Senior
Counsel for the petitioners in W.P.Nos.30771 and 33149 of

2024,

91. Mr. S.Aravind, learned counsel for the petitioners in
W P.Nos.34019 and 34025 of 2024 has adopted the
submissions made by Mr. B.Mayur Reddy, learned Senior
Counsel for the petitioners in W.P.No.3128&8 of 2024 and
other writ petitions. Alternatively, it is submitted that he is
also adopting the submissions made by Mr. G.Vidya Sagar,
learned Senior Counsel for the petitioner in W.P.No.31854

of 2024.
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(E}) SUBMISSIONS ON BEHALF OF STATE:

22. On the other hand, learned Advocate General
contended that Section 95 of the Reorganisation Act puts
an end to any reference either to Presidential Order, 1974
or to Article 371D of the Constitution of India. It is urged
that the State Government has not approached the
President to seek any amendment in the Presidentia]
Order, 1974, which deals with education. It is submitted
that Section 95 of the Reorganisation Act is unambiguous
and clear and therefore, the literal as well as purposive
construction has to be given to it. Qur attention has been
invited to the Statement of Objects and Reasons of the
Reorganisation Act and it has been contended that any
other interpretation of Section 95 would defeat the object of
the said Act. In Support of the aforesaid submissions,
reliance has Been placed on the decisions of the Supreme

Court in Zaffar Mohd. vs. State of West Bengali2,

12 (1976) 1 SCC 428
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v.Senthil Balaji vs. State!3 and Fertilizer Corporation of

India Limited vs. Coromandal Sacks (P) Limited14.

23, It is submitted that the State can amend the Rules
and can introduce a residence based criteria for admission
to Post Graduate course, in view of decisions in D.P.Joshi
vs. State of Madhya Bharat!® and Saurabh Chaudri vs.
Union of Indialé. It is further submitted that Explanation
(b) to Rule VIII (i) of the 2021 Rules does not provide for
requirement of domicile along with institutional preference.
It is contended that any student who has studied from
classes 8 to 12 in the State of Telangana is eligible for
admission in local quota and is thus entitled to be treated
as a local candidate for admission to Post Graduate course.
It is pointed out that most of the petitioners have joined the
MBBS course in the State of Telangana under 15% quota

i.e., All India Quota and under the management quota.

i3 (2024) 3 SCC 51

4 (2024} 8 SCC 172

's 1955 SCC Ornline SC 4
16 (2003) 11 SCC 146



24. It is pointed out that a two-Judge Bench of the
Supreme Court in Tanvi Behl vs. Shrey Goell” has
referred the question of providing reservation based on
residence in respect of Post Graduate course for
consideration of the Larger Bench. Our attention has been
invited to a Division Bench decision of Madhya Pradesh
High Court in Tikaram vs. State of Madhya Pradesh18. [t
is pointed out that the law laid down by the Constitution
Bench of the Supreme Court in Saurabh Chaudri vs.
Union of Indial? binds this Court. It is contended that the
principles laid down in Anant Madaan vs. State of
Haryana2?? and Rajdeep Ghosh vs. State of Assam?!,
though pertain to MBBS course are applicable for

admission to Post Graduate course as well.

25. It is urged that the issue raised by Mr. G.Vidya
Sagar, learned Senior Counsel for the petitioner in
W.P.N0.31854 of 2024, has already been answered by a

Division Bench of this Court vide judgment dated

17 (2020) 13 SCC 675
18 2021 SCC OnLine MP 264
19 (2003) 11 SCC 146

20 (1995} 2 SCC 135

21 {2018) 17 SCC 524




11.09.2023 passed in W.P.No.18047 of 2023 and batch. It
is also pointed out that the aforesaid judgment of this
Court has attained finality, as the SLPs preferred against
the said judgment, namely SLP (C) Nos.21397-
21407/2023, have been dismissed by the Supreme Court

on 05.03.2024.

26. It is contended that the rules for admission to post
graduate courses have not been changed in the midst of
the process of admission. In support of the aforesaid
submission, reliance has been placed on the decision of the

Supreme Court in Nipun Tawari vs. State of

Maharashtra?2,

(F) REJOINDER SUBMISSIONS ON BEHALF OF
PETITIONERS:

27. Mr. G.Vidya Sagar, learned Senior Counsel for the
petitioner in W.P.N0.31854 of 2024 by way of rejoinder
submitted that Section 95 of the Reorganisation Act
nowhere provides that either Article 371D of the

Constitution of India or the Presidential Order, 1974 made

262022 SCC Online 8C 1501
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therein would not apply to the State of Telangana. It is
contended that Section 95 of the Reorganisation Act has to
be read along with Sections 97, 100 and 101 of the said
Act. It is urged that the statute has to be read as a whole
and in its context. It is contended that by virtue of Section
97 of the Reorganisation Act, Article 371D of the
Constitution of India and the Presidential Order, 1974
made therein continue to apply to the State of Telangana.
It is argued that in any case the rule made under the Act
cannot be contrary to a substantive provision, namely
Section 3(2) of the 1983 Act. It is urged that under para 4
of the Presidential Order, 1974 the petitioner is eligible to
seek. admission to Post Graduate course as a local
candidate, as the petitioner has passed the MBBS
éxamination from the State of Telangana. However,
Explanation (b) to Rule VIII (ii) of the 2021 Rules renders
the petitioner ineligible. Therefore, the words appearing in
the Explanation (b) to Rule VIII (i) of the 2021 Ruies
“under Non-Local Quota in the State of Telangana, shall not

be regarded as a Local Candidate” are contrary to para 4 of
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the Presidential Order, 1974 and Section 3(2) of the 1983
Act. It is urged that in view of the mandate in Article
371D(10) of the Constitution of India, the Presicential

Order takes precedence.

28 It is pointed out that the decision of the Supreme
Court in Dr. Pradeep Jain vs. Union of India2® does not
apply to the State of Telangana, in view of Article 371D of
the Constitution of India. It is also urged that the Division
Bench of this Court in W.P.N0.18047 of 2023 and batch
has not dealt with the effect of the Presidential Order, 1974
on the 2021 Rules and the said decision has no bearing on
the controversy involved in these writ petitions. It is also
submitted that this Court is required to examine whether
the rules for admission have been changed after the

process of admission has begun.

29 Mr. M.Surender Rao, learned Senior Counsel for the
petitioners in W.P.Nos.30771 and 33149 of 2024 by way of
rejoinder submitted that the Presidential Order, 1974 is

not in consonance with Article 371D(1) of the Constitution

23 (1984) 3 SCC 654



of India, as amended by Section 97 of the Reorganisation
Act. It is further submitted that the Presidential Order,
1974 is outside the purview of adaptation under Section
101 of the Reorganisation Act and therefore the same does
not apply to the State of Telangana. It is also submitted
that no local area as defined under the Presidential Order,
1974 exists in the State of Telangana, the Presidential
Order for this reason, also does not apply to the State of
Telangana. It is contended that Rule VIII of the 2021 Rules
in its entirety is required to be struck down, as no
reservation can be provided on the basis of residence. It is
contended that the existing laws as earlier applicable to the
territories would be applicable to a new State until the new
State provides for adaptation or modification of the law by
way of repeal or amendment. In suppert of the aforesaid
submission, reliance has been placed on the decision of the
Supreme Court in State of Madhya Pradesh vs. Lafarge

Dealers Association?24,

24 (2019) 7 SCC 584
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30. Mr. A.Venkatesh, learned Senior Counsel for the
petitioner in W.P.N0.31093 of 2024, by way of rejoinder,
submitted that even though the petitioner has studied in
an educational institution in the State of Telangana for a
period of five and half years, she is not entitled to be
treated as a local candidate, whereas a candidate who may
have studied for a period of four years in an educational
institution in the State of Telangana is entitled to be

treated as a local candidate.

31,  Mr. B.Mayur Reddy, learned Senior Counsel for the
petitioners in W.P.No.31288 of 2024 and other writ
petitions, by way of rejoinder submitted that since the
period of ten years has lapsed, neither Article 371D of the
Constitution of India nor the Presidential Order, 1974
made thereunder applies to the State of Telangana. It is
submitted that the State is competent to amend the Rules,
however, the power to amend the Rules cannot be
exercised in contravention of law. It is urged that since the

period of ten years has lapsed, the decision rendered by the
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Supreme Court in Dr. Pradeep Jain vs. Union of India2s
applies to the State of Telangana, as the special
constitutional provision made in respect of Telangana has
ceased to exist. Alternatively, it is contended that Rule VIHI
of the 2021 Rules should be read down so as to mean, not
to exclude the students who have obtained the MBEBS
degree from an institution situate in the State of

Telangana.

32. Mr. K.R.K.V.Prasad, learned counsel for the petitioner
in W.P.No.31161 of 2024, by way of rejoinder, submitted
that Rule VIII of the 2021 Rules, is in conflict with the
Telangana Public Employment (Organisation of Local
Cadres and Regulation of Direct Recruitment) Order, 2018,
and should be struck down. It is further submitted that by
amending Rule VIII of the 2021 Rules, the inservice
candidates have been excluded for consideration for

admission to Post Graduate course in the State of

Telangana.

75 (1984} 3 SCC 654




33 As ceriain new pleas were urged in the re oinder
submissions of the learned counsel for the petitioners, we
heard the learned Advocate General again by way of

clarification.

(G) REPLY SUBMISSIONS ON BEHALF OF STATE:

34. Learned Advocate General submitted that Rule IV of
the 2021 Rules notified by G.0.Ms.No.155, Health, Medical
& Family Welfare (C1) Department, dated 18.11.2021,
provides for reservations and the aforesaid reservations
continue to apply in the State of Telangana. The contention
that inservice candidates have been excluded from
consideration for admission to Post Graduate course 18
misconceived, [t is also submitted that even though the
question whether domicile/residence based reservation,
particularly in admission to Post Graduate course, is
constitutionally permissible, is pending consideration
before the Larger Bench, yet this Court has to decide the
issue, in view of the law laid down by the Supreme Court in

Union Territory of Ladakh vs. Jammu and Kashmir
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National Conference26. [t is also pointed out that
reservation based on domicile for admission to Post
Graduate course has also been provided in several States

such as Tamil Nadu and Karnataka also.

35. We have considered the rival submissions made on

both sides and have perused the record.

(H) ISSUES:

36. We may advert to the issues which arise for

consideration, which can be stated as follows:

1. Whether in view of the mandate contained in
Section 95 of the Andhra Pradesh Reorganization Act,
2014, Article 371D of the Constitution of India and the
Presidential Order, 1974 made therein do not apply to

the State of Telangana?

2. Whether the Presidential Order, 1974 applies to

the State of Telangana, as the same has not been

26 2023 SCC OnLine SC 1140
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adapted under Section 101 of the Andhra Pradesh

Reorganisation Act, 20147

3. Whether the State Government is competent to
enact and amend the Telangana Medical Colleges
(Admission into Post Graduate Medical Courses) Rules,

20217

4, Whether Rule VII of the Telangana Medical
Colleges (Admission into Post Graduate Medical
Courses) Rules, 2021 and Rule 8 of the AYUSH Rules,
2024 provide for a residence based reservation and

whether the same is permissible in law?

5. Whether Explanation (b} to Rule VIII (i} of the
Telangana Medical Colleges (Admission into Post
Graduate Medical Courses) Rules, 2021 and
Explanation (b) to Rule 8 {ii} of the AYUSH Rules, 2024
are in contravention of para 4 of the Presidential Order

and Section 3(2) of the Andhra Pradesh Educational
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Institutions (Regulation of Admissions Prohibition of

Capitation Fee) Act, 19837

6. Whether Rule VII of the Telangana Medical
Colleges (Admission into Post Graduate Medical
Courses} Rules, 2021 is violative of Rules I and VI of

the said Rules, if so, its effect?

7. Whether Explanation (a) and (b) to Rule VI (i) of
the Telangana Medical Colleges (Admission into Post
Graduate Medical Courses) Rules, 2021 and
explanation (a) and (b) to Rule 8 (i1} of the AYUSH
Rules, 2024 are violative of Article 14 of the
Constitution of India inasmuch as it is not based on

reasonable criteria?

8. Whether the Rules for admission to post
graduate courses had been changed midway after
commencement of process of admission by amending
the 2021 Rules vide G.O.Ms.No. 148, d_ated

28.10.2024? and
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9. Whether Rule VII of the Telangana Medical
Colleges (Admission into Post Graduate Medical
Courses) Rules, 2021 and Rule 8 of the AYUSH Rules,

2024 deserve to be struck down in its entirety?

ISSUE Nos.1 and 2:

37. The first and second issues relate to applicability of
Article 371D and the Presidential Order, 1074 to the State
of Telangana. The aforesaid issues are inter-related and
therefore we deal with them together. It is apposite to take
note of Article 371D and the relevant para of Presidential
Order. 1974 made thereunder as well as relevant

provisions of the Reorganisation Act.

(a) Article 371D of the Constitution of India:

38. Article 371D of the Constitution of India was inserted
by the Constitution (Thirty-second Amendment) Act, 1973,
with effect from 01.07.1974 and dealt with the special
provisions with regard to erstwhile State of Andhra

Pradesh. Thereafter, it was amended by the Reorganisation
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Act and deals with the special provisions which may be
made by the President with respect to State of Andhra
Pradesh or State of Telangana. Article 371D of the
Constitution of India reads as under:

“371D. Special provisions with respect to the
State of Andhra Pradesh or the State of Telangana.-
(1} The President may by order made with respect to the
State of Andhra Pradesh or the State of Telangana,
provide, having regard to the requirement of each State,
for equitable opportunities and facilities for the people
belonging to different parts of such State, in the matter
of public employment and in the matter of education,
and different provisions may be made for various parts

of the States.

{2) An order made under clause (1) may, in

particular,—

(a) require the State Government to organise
any class or classes of posts in a civil
service of, or any class or classes of civil
posts under, the State into different local
cadres for different parts of the State and
allot in accordance with such principles
and procedure as may be specified in the
order the persons holding such posts to

the local cadres so organised;

(b} specify any part or parts of the State which
shall be regarded as the local area—

{3 for direct recruitment to posts in

any local cadre (whether organised
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in pursuance of an order under this
article or constituted otherwise]

under the State Government:

(i) for direct recruitment to posts in
any cadre under any local authority

within the State; and

(i1D) for the purposes of admission to any
University within the State cor 1o any
other educational institution which
is subject to the control of the State

Government;

(c) specify the extent to which, the manner in
which and the conditions subject to which,
preference or reservation shall be given or

made—

(9 in the matter of direct recruitment
to posts in any such cadre referred
to in sub-clause (b) as may be

specified in this behalf in the order;

(ii) in the matter of admission to any
such University or other educational
institution referred to in sub-clause
(b) as may be specified in this behalf

in the order,

1o or in Jfavour of candidates who have resided  or
studied for any period specified in the order in the local
area in respect of such cadre, University or other
educational institution, as the case may be.

{3} The President may, by order, provide for the

constitution of an Administrative Tribunal for the State
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of Andhra Pradesh and for the State of Telangana to
exercise such jurisdiction, powers and authority
lincluding any jurisdiction, power and authority which
immediately before the commencement of
the Constitution (Thirty-second Amendment) Act, 1973,
was exercisable by any court (other than the Supreme
Court) or by any tribunal or other authority] as may be
specified in the order with respect to the following

matters, namely:—

(a) appointment, allotment or promotion to
such class or classes of posts in any civil
service of the State, or to such class or
classes of civil posts under the State, or to
such class or classes of posts under the
control of any local authority within the

State, as may be specified in the order;

(b} senority of persons appointed, allotted or
promoted to such class or classes of posts
in any civil service of the State, or to such
class or classes of civil posts under the
State, or to such class or classes of posts
under the control of any local authority
within the State, as may be specified in the

order;

fc) such other conditions of service of persons
appointed, allotted or promoted to such
class or classes of posts in any civil service
of the State or to such class or classes of
civil posts under the State or to such class

or classes of posts under the control of any




(4) An

(d)

14

local authority within the State, as may be

specified in the order.
order made under clause (3) may—

Oauthorize the Administrative Tribunal to
receive representations for the redress of
grievances relating to any matter within its
jurisdiction as the President may specify in
the order and to make such orders thereon

as the Administrative Tribunal deems fit;

contain such provisions with respect to the
powers and authorities and procedure of
the Administrative Tribunal (including
provisions with respect to the powers of the
Administrative Tribunal to punish for
contempt of itself)y as the President may
deem necessary,

provide  for the transfer to the
Administrative Tribunal of such classes of
proceedings, being proceedings relating to
matters within its jurisdiction and pending
before any court (other than the Supreme
Court) or tribunal or other authority
immediately before the commencement of
such order, as may be specified in the

order;

contain such supplemental, incidental and
consequential provisions (including
provisions as to fees and as to limitation,
evidence or for the application of any law

for the time being in force subject to any
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exceptions or modifications) as the

President may deem necessary.

(9) The order of the Administrative Tribunal
finally disposing of any case shall become effective upon
its confirmation by the State Government or on the
expiry of three months from the date on which the order

is made, whichever is earlier:

Provided that the State Government may, by
special order made in writing and for reasons to be
specified therein, modify or annul any order of the
Administrative Tribunal before it becomes effective and
in such a case, the order of the Administrative Tribunal
shall have effect only in such meodified form or be of no

effect, as the case may be.

(6) Every special order made by the State
Government under the proviso to clause (5} shall be laid,
as soon as may be after it is made, before both Houses
of the State Legislature.

{7) The High Court for the State shall not have
any powers of superintendence over the Administrative
Tribunal and no court {other than the Supreme Court)
or tribunal shall exercise any jurisdiction, power or
authority in respect of any matter subject to the
jurisdiction, power or authority of, or in relation to, the

Administrative Tribunal.

(8} If the President is satisfied that the continued
existence of the Administrative Tribunal is not
necessary, the President may by crder abolish the
Administrative Tribunal and make such provisions in

such order as he may deem fit for the transfer and
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of cases pending before the Tribunal

immediatelv before such abolition,

()i

Notwithstanding any judgment, decree or

order of iny court, tribunal or other authority, —

Ned)

(b)

no appoiniment, posting, promotion or

transfer of any person—

t)

made before the 13t day of
November, 1956, to any post under
the Government of, or any local
authority within, the State of
Hyderabad as it existed before that

date; or

made before the commencement of
the Constitution {Thirty-second
Amendment) Act, 1973, to any post
under the Government of, or any
local or other authority within, the
State of Andhra Pradesh; and

no action taken or thing done by or before

any person referred to in sub-clause (a),

shall be deemed to be illegal or void or ever to have

become illegal or void merely on the ground that the

appointiment, posting, promotion or transfer of such

person was not made in accordance with any law, then

in force, providing for any requirement as to residence

within the State of Hyderabad or, as the case may be,

within eny part of the State of Andhra Pradesh, in

respect of such appointment, posting, promotion or

transfer.



47

(10} The provisions of this article and of any order
made by the President thereunder shall have effect
notwithstanding anything in any other provision of this
Constitution or in any other law for the time being in

force.”

From perusal of Article 371D {10) of the Constitution
of India, it is evident that the same contains a non-
obstante clause and therefore, the provisions of the Article
371D and of any order made by the President shall have
effect over any other provision of the Constitution or in any

other law.

(b) Andhra Pradesh Reorganisation Act, 2014:

39. The Act is an Act to provide for reorganisation of the
erstwhile State of Andhra Pradesh and for matters
therewith. The erstwhile State of Andhra Pradesh was
bifurcated into successor States of Andhra Pradesh and
Telangana, under the provisions of Reorganisation Act. Part
XI of the Reorganisation Act deals with equal opportunities
for quality higher education to all students. Section 97
deals with amendment of Article 371D of the Constitution

of India, whereas Section 101 deals with power to adapt




laws. Sections 95, 97 and 101 are extracted below for the

facility of reference:

«95, Equal opportunities for quality higher
education to all students: In order to ensure equal
opporturities for quality higher education to all students
in the successor States, the existing admission quotas in
all government or private, aided or unaided, institutions of
higher technicat and medical education in so far as it is
provided under article 371D of the Constitution, shall
continte as such for a period of ten years during which
Sl existifig comnon admissian process shall continue.

97. Amendment of Article 371D of the
Constitution: On and from the appointed day, in Article
371D of the Constitution:

{a) in the marginal heading, for the words “the

State of Andhra Pradesh”, the words “the State of

Andhra Pradesh or the State of Telangana” shall be

substituted;

(b) for clause (1), the following clause shall be
substituted, namely:

“(1) The President may by order made with
respect to the State of Andhra Pradesh or the State
of Telangana, provide, having regard to the
requirement  of each State, for equitable
opportunities and facilities for the people belonging
1o different parts of such State, in the matter of
nublic employment and in the matter of education,
and different provisions may be made for various

parts of the States.”;



49

(c} in clause (3), for the words “the State of Andhra
Pradesh”, the words “the State of Andhra Pradesh
and for the State of Telangana” shall be
substituted.

101. Power to adapt laws: For the purpose of
facilitating the application in relation to the State of
Andhra Pradesh or the State of Telangana of any law
made  before  the appoimnted  dav., the ApPDropriae
Government may, before the expiration of two vears from
that  day, by order, make  such adaptations  and
modifications of the law, whether by way of repeal or
amendment. as may be necessary or expedient, and
thercupon every such law shail have effect subject 1o 1he
adaptations and modifications so made until altered,
repealed or amended by a competent Legislature or other
competent authority.

Explanation.—In this section, the expression
‘appropriate Government" means as respects any law
relating to a matter enumerated in the Union List, the
Central Government, and as respects any other law in its

application to a State, the State Government.”

40. Part XII of the Reorganisation Act deals with legal and
miscellaneous  provisions. By Section 97 of the
Reorganisation Act, Article 371D of the Constitution of

India was amended with effect from 02.06.2014. Section 97
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(1) of the Reorcanisation Act, which substitutes clause {1) of
Article 37 1D reads as undetr:

“(1) The Prosident may by order made with respect to the
Geare of andhra Pradesh or the State of Telangana,
provide, having regard to the requirement of each State,
for equitadle opportunities and facilities for the people
belonging to different parts of such State, in the matier

of public employment and in the matter of education,

and different provisions may be made for various parts

of the States.”
41. The amended Article 371D (1) of the Constitution of
India empowers the President to provide, having due
regard to the requirement of each State for equitable
opportunitics and faciiities.for the people belonging 1o
different ports of State of Telangana, in the matter ot
public emplovinent wnd in the matter of education and
different provisions may be made for various paris of

Telangana.

42, In exercise of power conferred, under the
unamended Article 371D, two Presidential Orders, in the
matter of education and public employment were made

namely; the Andhra Pradesh Educational Institutions



51

(Regulation of Admissions) Order, 1974 and the Andhra
Pradesh Public Employment (Organisation of Local cadres
and Regulation of Direct Recruitment] Order, 1975, 1t 1s
pertinent to note that the Presidential Order issued in the
year 1975 was superseded and a new Order after
formation of the State of Telangana in exercise of powers
under Article 371D (1) of the Constitution, was made by
the President, for the State of Telangana, namely, the
Telangana Public Employment (Organisation of Local
Cadres and Regulation of Direct Recruitment) Order,
2018. The power under Article 371D of the Constitution of
India has been invoked after formation of the State of
Telangana and an order relating to public employment has
been framed for the State of Telangana in the year 2018,
Thus, it is evident that Article 371D of the Constitution of

India applies to the State of Telangana.

43, In exercise of powers conferred by Section 101 of the
Reorganisation Act, the Governor of Telangana has made

Telangana Adaptation of Laws Order, 2016. Paragraphs 6

and 7 of the aforesaid order read as under:
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“6. All the other laws, including those made under the
adapted Acts, specified in Column (4) of the Second
Schedule, which were in existence as on 02.06.2014, but not
adapted as on the date of this Order, shali be deemed to

have been adapted to the State of Telangana.

7. The enactments specified in the Third Schedule

shall stand repealed, to the extent mentioned in the fifth

column thereof

Gk Fromt perusal of paragraph 6 of the above order, it is
evident that ¢ 1l other laws including the laws made under
the adapted Acts specified in clause {4) of the Schedule,
but not adapted as on the date of 2016 Order shall be
deemed to have been adapted to the State of Telangana.
By virtue of paragraph 7 of the aforesaid order, the
enactments specified in Third Schedule had been repealed.
The Presidential Order, 1974, made in relation to
education by the President does not find place in the
Schedules appended to the Order. As stated supra, the
Presidential Order made in respect of education in the
vear 1974 hes neither been amended nor repealed by the

State of Telanzana. Therefore, in view of paragraph 6 of
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the Telangana Adaptation of Laws Order, 2016 the same is

deemed to have been adapted for the State of Telangana.

45. Section 95 of the Reorganisation Act is an enabling
provision and mandates that in order to ensure equal
opportunities for quality higher education to all students
in the successor states, the existing admission quotas in
Government or Private, aided or unaided, institutions of
higher, technical and medical cducation insofar as it 18
provided under Article 371D of the Constitution of India
shall continue for a period of ten (10) years during which
the existing common admission Process shall continue. In
view of the mandate contained in Section 95, the State
Government ought to have taken appropriate steps to seek
amendment in Presidential Order, 1974, insofar as it
pertains to education, as was done in the case of
Presidéntial Order, 1975 in the matter of public
employment. However, the State Government admittedly
did not approach the President seeking any amendment or
modification of the Presidential Order, 1974, which deals

with education. However, instead of seeking amendment,




the State Government enacted the Telangana Adaptation
of Laws Order, 2016, and made Presideﬁtial Order, 1974
applicable o the State of Telangana. Therefore, the
contention that the Presidential Order, 1974 does not
apply to State of Telangana in view of mandate contained
in Section 95 of the Reorganisation Act is not worthy of

acceptance.

46. Similar.y, the contention that the Presidentiaj Order,
1974 has not been adapted by the State of Telangana
under Section 101 of the Reorganisation Act is sans
substance. Accordingly, Issue Nos.1 and 2 are answered
by stating that Article 371D of the Constitution of India as
well as the Presidentjal Order, 1974, which deals with

cducation apply to the State of Telangana.
Issue No.3:

47. Now, we deal with the third issue, namely the
Competence of the State Government to enact the Rules.
At this stage, it is apposite to take note of the Andhra

Pradesh  Educational Institutions (Regulation of
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Admissions, Prohibition of Capitation Fee) Act, 1983, and

the Rules.

48. The State Legislature in exercise of powers conferred
by Entry 25 of the Concurrent List to the Seventh Schedule
to the Constitution of India has enacted the Act, namely
the Andhra Pradesh Educational Institutions {Regulation of
Admissions, Prohibition of Capitation Fee) Act, 1983.
Section 3 of the Act deals with Regulation of admission into
educational institutions and enables the Government to
frame the Rules. Sectioh 15 of the Act deals with power of
the State Government to make rules for carrying the
purposes of the Act. In exercise of powers under Sections 3
and 15(1) of the Act, the State Government has framed the
Rules, namely the Telangana Medical Colleges (Admission

into Post Graduate Medical Courses) Rules, 2021.

49. The Government of Telangana, under Telangana
Adaptation of Laws Order, 2016, has adapted the Andhra
Pradesh  Educational Institutions  (Regulation  of

Admissions, Prohibition of Capitation Fee) Act, 1983. The
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aforesaid Act, therefore, applies to the State of Telangana.

Therefore, the State Government is competent to frame the
Rules. As the State Government has power to frame the
rules under the Act, it necessarily has the power to amend
the same. Accordingly, the third issue is answered by
stating that the State Government is competent to enact

the 2021 Rules and to amend the same.

Issue No.4:

0. Now, we deal with the fourth issue, whether Rule VIII
of the 2021 Rules and Rule 8 of the AYUSH Rules, 2024

provide for a residence based reservation and whether the

same is permissible in law.

51. A careful scrutiny of Rule VIII of the 2021 Rules and
Rule 8 of the AYUSH Rules, 2024 reveal that a candidate in
order to be eligible for admission to postgraduate course
should be (1) Indian National, {ii) person of Indian
Origin/QOverseas Citizen of India cardholder, (iii) a local
candidate. Rule VIII {ii) of the 2021 Rules and Rule & {(ii}) of

the AYUSH Rules, 2024 define ‘local candidate’ to mean a
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candidate who has studied in educational institution in the
State of Telangana for a period of four consecutive years
ending with the academic year in which he appeared as the
case may be first appeared in relevant qualifying
examination. Thus, Rule VII (ii) of the 2021 Rules and
Rule 8 (ii) of the AYUSH Rules, 2024 treat all the
candidates to be local candidates who have passed the
MBBS/BHMS/BAMS examination from the State of
Telangana. Explanation (&) provides that a candidate who
has studied MBBS in a state-wide institution outside the

State of Telangana shall also be treated as local candidate.

52. However, Explanation (b} to Rule VIII {ii) of the 2021
Rules and Explanation (b} to Rule 8 (ii) of the AYUSH
Rules, 2024 mandate that if a candidate has taken
admission to MBBS/ BHMS/BAMS course under non-local
category in the State of Telangana, he/she shall not be
treated as local candidate. Thus, Explanation (b} to Rule
VIII (ii) of the 2021 Rules and Explanation (b} to Rule 8 (i)
of the AYUSH Rules, 2024 mandate that in order to be a

local candidate, the candidate must have been admitted to
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MBBS/BAMS/BHMS course under the local quota.,
A candidate in order to seek admission to MBBS course
under the local quota has to study in an educational
institution in the State of Telangana, for a period of not
less than four consecutive academic years ending with the
academic year in which he appeared, or as the case may
be, first appeared in the relevant qualifying examination or
has resided in the local area for a period of not less than
four  vears immediately preceding the date of
commencement of the relevant qualifying examination.
Therefore, Explanation (b) to Rule VIII (i) of the 2021 Rules
and Explanation (b) to Rule 8{i1) of the AYUSH Rules, 2024
provide for reservation based on residence for admission to

post graduate courses.

53. Now we may examine whether the requirement of
admission in qualifying examination under local quota
contained in Explanation (b) to Rule VIII (if) of the 2021
Rules and Explanation (b) to Rule 8(ii) of the AYUSH Rules,

2024 is in contravention of law,
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54. Now we may advert to the decisions of the Supreme
Court. In D.P.Joshi vs. State of Madhya Bharat??, a
Constitution Bench of the Supreme Court in a petition
under Article 32 of the Constitution of India dealt with a
challenge made by a student to the validity of rule framed
by the State of Madhya Bharat. The impugned rule
required the student who was not resident of Madhya
Bharat, to pay a sum of Rs.1,500/- as capitation fee, in
addition to tuition fee and other charges. The Supreme
Court upheld the validity of the said rule and held that the
object of classification under the impugned rule was to
help to some extent, the students, who were residents of
Madhya Bharat, in prosecution of their studies. It was
further held that education being the State subject and one
of the directive principles, the State was justified in making
an effective provision, for education within the limits of its
economy. The classification was held to be valid and was
held to be based on a ground which had reasonable

relation to the subject matter of the litigation.

27 1955 SCC OnLine SC 4
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55. A three-Judge bench of Supreme Court in
Dr. Pradeep Jain vs. Union of India28 dealt with the
question whether admission to Medical Colleges both at
undergraduate and postgraduate level can be confined only
to those who have a domicile or resident of that State for a
specified number of years irrespective of merit. The

aforesaid issue was answered in paragraph 22 the relevant

portion of which is extracted below for the facility of
reference.

“22. .. ... ... We are therefore of the view that so far as
admissions to post-graduate courses, such as MS, MD
and the like are concerned, it would be eminently
desirable not to provide for any reservation based on
residence requirement within the State or on
institutione! preference. But, having regard to broader
considerations  of  equality  of opportunity  and
insttutional continuity in education which has its own
impertance and value, we would direct that though
residence roquirement within the State shall not be a
ground for reservation in admissions to post-graduate
courses, @ certain percentage of seats may in the
present circumstances, be reserved on the basis of
institutional preference in the sense that a student who
has passed MBBS course from a medical college or
university, may be given preference for admission to the

post-graduate course in the same medical college or

28 (1984) 3 SCC 654
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university but such reservation on the basis of
institutional preference should not in any event exceed
50 per cent of the total number of open seats available
for admission to the post-graduate course. This outer
limit which we are fixing will also be subject to revision
on the lower side by the Indian Medical Council in the
same manner as directed by us in the case of
admissions to the MBBS course. But, even in regard to
admissions to the post-graduate course, we would direct
that so far as super specialities such as neuro-surgery
and cardiology are concerned, there should be no
reservation at all even on the basis of institutional
preference and admissions should be granted purely on

merit on all-India basis.”

56. In Anant Madaan vs. State of Haryana?®, a two-
Judge Bench of the Supreme Court, placing reliance on the
Constitution Bench decision in D.P.Joshi vs. State of
Madhya Bharat3?, held that residence based reservation
for admission to post graduate course is permissible as
long as there is no total reservation on the basis of

residence or institution.

29 (1995) 2 SCC 135
30 1955 SCC OnLine SC 4




S7. In Dr. Prachi Almeida vs. Dean, Goa Medical
College31, a two-Judge Bench of the Supreme Court dealt
with the case of a petitioner, who was admitted to Goa
Medical College under 15% All India Quota. The petitioner
therein completed her course and internship from Goa.
Thereafter, she applied for admission to postgraduate
course. However, she was denied admission on the ground
that petitioner did not fulfil the requirement of residence
prescribed under Rules for admission to Postgraduate
Degree Courses for Goa University at Goa Medical College
Rules, 1998, in the State of Goa for a period of 10 years. It
was held that students falling under 15% All India Quota,
should be allowed to compete in the State where they
studied, irrespective of rule of residence. Accordingly, the
respondents were directed to consider the case of the
petitioner, in the said case without reference to the rule

relating to requirement of 10 years.

S20010) 7 SCC 640
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58. In Magan Mehrotra vs. Union of India32, a three-
Judge Bench of the Supreme Court in a petition under
Article 32 dealt with the validity of the condition stipulated
in the bulletin of the information for postgraduate course,
which stipulated that candidates who have passed MBBS
examination, in any University other than Delhi University
having been allotted the same under 15% quota by Director
General, Health Services, would also be eligible if he /she
is permanent resident of National Capital Territory of Delhi.
The aforesaid condition was held to be contrary to the
direction issued by the Supreme Court in Dr. Pradeep

Jain vs. Union of India33 and was struck down.

59. In Saurabh Chaudri vs. Union of India34, a
challenge was made to the notification issued by the Delhi
University for institutional preference for admission to post
graduate medical courses. The aforesaid notification was
questioned by the appellants therein claiming themselves

to be residents of Delhi. A two-Judge Bench of the

2 (2003) 11 SCC 186
33 (1984) 3 SCC 654
3+ (2003) 11 SCC 146
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Supreme Court referred the matter to a three-Judge Bench
of the Supreme Court. Thereupon, a three-Judge Bench in
view of the decision in Magan Mehrotra vs. Union of
India3s, directed the matter to be placed before the
Constitution Bench. The Constitution Bench formulated
the core issue in paragraph 2 of its decision, which reads

as under:

“2. The core question involved in these writ
petitions and appeal centres around the constitutional
validity of reservation whether based on domicile or
institution in  the matter of admission into
postgraduate courses in government-run medical

colleges.”

In paragraph 10, it was held as under:

“10. The question which was inttially raised in
the wriz setition was as to whether reservation made
by wav ol institutional preference is ultra vires Articles
14 and 5 of the Constitution of India; but during
hearing a larger issue vig, as to whether any
feservation, be it on residence or institutional
preference, is constitutionally permissible, was raised

at the Bar.”

35 (2003} 11 SCC 186
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Thereafter, in paragraphs 29 to 32, it was held as
under:

«39 The first question that arises for
consideration is, whether the reservation on the
basis of domicile is impermissible in terms of
clause (1) of Article 15 of the Constitution of India.
The term “place of birth” occurs in clause (1} of Article
15 but not “domicile”. If a comparison is made between
Article 15{1) and Article 16(2) of the Constitution of
India, it would appear that whereas the former refers
to “place of birth” alone, the latter refers to both
“domicile” and “residence” apart from place of birth.
A distinction, therefore, has been made by the makers
of the Constitution themselves to the effect that the
expression “place of birth” is not synonymous to the
expression “domicile” and they reflect two different
concepts. It may be true, as has been pointed out by
Shri Salve and pursued by Mr Nariman, that both the
expressions appeared to be synonymous to some of the
members of the Constituent Assembly but the same, in
our opinion, cannot be a guiding factor. In D.P. Joshi
case |AIR 1955 5C 334 : (1955) 1 SCR 1215}

a Constitution Bench held so in no uncertain terms.
30. This Bench is bound by the said decision.

31. In State of U.P. v. Pradip Tandon [(1975) 1 SCC 267]
this Court observed: (SCC p. 277, para 29)

«99. The reservation for rural areas cannot be

sustained on the ground that the rural areas
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represent socially and educationally
backward classes of citizens. This reservation
appears to be made for the majority
population of the State. Eighty per cent of the
population of the State cannot be a
homogeneous class. Poverty in rural areas
cannot be the basis of classificatior. to
supbport reservation for rural areas. Poverty is
found in all parts of India. In the instructions
for reservation of seats it is provided thet in
the application form a candidate for rese~ved
seats  from  rural areas must submit a
certificate of the District Magistrate of the
district to which he belonged that he was
born in rural area and had a permanent
home there, and is residing there or that he
was born in India and his parents and
guardians are still living there and earn their
livelihood there. The incident of birth in rural
areas is made the basic qualification. No
reservation can be made on the basis of place
of birth, as this would offend Article 15.”

32. Answer to the said question must, therefore, be rendered

in the negative.”

The Constitution Bench, thereafter dealt with the
issue whether the reservation by way of institutional
preference is w'tra vires Article 14 of the Constitution of

India. In paragraphs 38 to 72, the validity of reservation by
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way of institutional preference was upheld. However, the

same was confined to 50% of the seats.

60. In Nikhil Himthani vs. State of Uttarakhand?3¢, a
two-Judge Bench of the Supreme Court dealt with the case
of petitioner, who was a permanent resident of Delhi and
was admitted in the MBBS course in State of Uttarakhand
under 15% reserved seats for All India Quota. The
petitioner therein thereafter appeared in the post graduate
examination. The information bulletin issued by the
Department of Medical Education, Government of
Uttarakhand provided that the candidate must have
passed the MBBS examination from any of the Medical
Colleges in Uttarakhand and must had been admitted
through the competitive examination namely, Uttarakhand
State PMT. The Supreme Court relied on the decisions
rendered by its three-Judge Bench in Magan Mehrotra vs.
Union of India37 and struck down the said requirement on
the ground that the same is violative of Article 14 of the

Constitution of India.

36 (2013} 10 SCC 237
37 (2003) 11 SCC 186
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61. In Vishal Goyal vs. State of Karnataka3? a two-
Judge Bench of the Supreme Court by placing reliance on
the decision in Dr. Pradeep Jain vs. Union of India3® held
that requirement in the information bulletin that only
“A candidate of Karnataka origin” was eligible to appear in
the postgraduate examination is violative of Article 14 of
the Constitution of India and the same was struck down.
In Dr. Kriti Lakhina vs. State of Karnataka+®, g two-
Judge Bench of the Supreme Court struck down the
similar requirement and heid that the issue is covered by
the decision of the Supreme Court in Vishal Goyal vs.

State of Karnataka4!,

62. In Rajdeep Ghosh vs. State of Assam*2, a two-
Judge Bench of the Supreme Court dealt with the validity
of Rule 3 (1) (c) of Medical Colleges and Dental Colleges of
Assam (Regulations of Admission into 1st year MBBS/BDS

Courses) Rules, 2017 which prescribed eligibility criteria

38 (2014} 11 SCC 456
39 (1984) 3 SCC 654

40 (2018} 17 SCC 453
“1(2014) 11 SCC 456
2 (2018) 17 SCC 524
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for a State quota seats. The rule required a candidate to

study from Class VII to Class XII in State of Assam and has

to pass the qualifying examination or its equivalent

examination from any institute in the State of Assam. It

was held that it is permissible to lay down requirement of

residence /domicile in respect of basic course of MBBS. In

paragraph 31, it was held as under:

63.

Behl

Dr. Pradeep Jain vs. Union of India%* and Magan

“31. As held in the aforesaid decisions, it is
permissible to lay down the essential educational
requirements, residential/domicile in a particular
State in respect of basic courses of MBBS/
BDS/Ayurvedic. The object sought to be achieved is
that the incumbent must serve the State concerned
and for the emancipation of the educational standards
of the people who are residing in a particular State,
such reservation has been upheld by this Court for the
inhabitants of the State and prescription of the
condition of obtaining an education in a State. The
only distinction has been made with respect 1o

postgraduate and postdoctoral superspeciality course.”

A two-Judge Bench of the Supreme Court in Tanvi

vs. Shrey Goel*3, referred its decisions

43 (2020) 13 SCC 675
44 (1984) 3 SCC 654

n
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Mehrotra vs. Union of India*s and while dealing with the
Constitution Bench decision in Saurabh Chaudri vs,
Union of India*, in paragraphs 15.2, 16 and 18 held as

under:

"15.2 Thus, the answer by the Constitution Bench
to the cuestion as to whether domicile/residence-
based reservation is impermissible had been ir a crisp
and ferse negative. [n other words, the answer was in
the affirmative on permissibility. For comprenension
of the basis of such answer by the Constitution
Bench, appropriate it would be to closely look at the
two decisions referred to in the aforesaid paras 29 and
31 in Saurabh Chaudri [Saurabh Chaudriv. Union of
India, (2003} 11 SCC 146 : 2 SCEC 452} .

16. From the aforesaid, it is but clear that
in Saurabh  Chaudri [Saurabh  Chaudriv. Union of
India, (2003) 11 SCC 146 : 2 SCEC 452] , the
Constitution Bench found that the other Constitution
Bench in D.P. Joshi[D.P. Joshiv. State of M.B,, AIR
1955 SC 334] had rejected the contention that no
provision  could be made on the basis of
domicile ‘residence in relation to students taken in the
medical  colleges.  In other words, in Saurabh
Chaudri Suurabh Chaudriv. Union of India, (2003) 11
SCC 146 1 2 SCEC 452] | this Court relied upon the
decision ir D.P. Joshi [D.P. Joshiv. State of M.E., AIR
1955 5C 334] while holding that domicile/resicdence-

45(2003) 11 SCC 186
16 (2003) 11 SCC 146
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based reservation was not impermissible. Standing
this exposition by the Constitution Bench of this
Court, it is difficult to  conclude that
domicile/residence-based reservation/preference is a

concept totally overthrown and jettisoned.

18. It appears that for the Constitution Bench
in Saurabh Chaudri [Saurabh Chaudriv. Union of
India, (2003) 11 SCC 146 : 2 SCEC 452] having largely
approved  the observation in Pradeep  Jain
case |Pradeep Jainv. Union of India, {1984) 3 SCC
654] in relation to the question of institutional
preference, the High Court has assumed that all the
observations in Pradeep Jain [Pradeep Jain v. Union of
India, (1984} 3 SCC 654] stood ipso facto approved.
True it is that in Pradeep Jain |Pradeep Jain V. Union
of India, {1984) 3 SCC 654] , a three-Judge Bench of
this Court stated its total disapproval  of
domicile/ residence-based reservation in PG medical
courses [ In Pradeep Juain, (1984) 3 SCC 654 total
disapproval of domicile /residence-based reservation
in PG medical courses was stated in the following:
(SCC pp. 692-93, para 22)“22. ... We are, therefore, of
the view that so far as admissions to postgraduate
courses, such as MS, MD and the like are concerned,
it would be eminently desirable not to provide for any
reservation based on residence requirement within the
State or on institutional preference. But, having
regard to broader considerations of equality of
opportunity and institutional continuity in education
which has its own importance and value, we would

direct that though residence requirement within the




State shall not be a ground for reservation in
admissions to postgraduate courses, a certain
percentage of seats may in the present circumstances,
be reserved on the basis of institutional preference in
the sense that a student who has passed MBBS
course from a medical college or university, may be
given preference for admission to the postgraduate
course in the same medical college or university but
such reservation on the basis of institutional
preference should not in any event exceed 50% of the
total number of open seats availabie for admission to
the postgraduate course. This outer limit which we are
fixing will also be subject to revision on the lower side
by the ndian Medical Council in the same manner as
directed bv us in the case of admissions to the MBBS
course. Lur. even in regard fo admissions to the
postgraduate course, we would direct that so far as
super  specialities such  as neuro-surgery  and
cardiclogu  are concerned, there should be no
reservation at all even on the basis of institutional
breference and admissions should be granted purely
on merit on all-India basis.”(emphasis supplied)] but
such observations in Pradeep Jain [Pradeep
Jainv. Union of India, (1984) 3 scC 654] , when read
with reference to aforesaid paras 29 to 32 of the
decision  in Saurabh  Chaudri [Saurabh  Chaudri
v. Union of India, (2003} 11 SCC 146 : 2 SCEC 452],
the inevitable result is that domicile/residence-based
reservatior has not been taken as an anathema

altogether o these admission processes.”
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64. The Division Bench of the Supreme Court in Tanvi
Behl vs. Shrey Goel4?7 was of the opinion that the issue
whether domicile /residence based reservation in admission
to post graduate medical courses is constitutionally
permissible requires consideration by a Larger Bench.
Therefore, reference was made to the Larger Bench.
Paragraph 25 is extracted below for the facility of reference:

«25. Accordingly we would propose the following
questions to be examined by a larger Bench of this
Court:

25.1. As to whether providing for domicile/
residence-based reservation in admission to “PG
medical courses” within the State quota is
constitutionally invalid and is impermissible?

25.2. (g) If answer to the first question is in the
negative and if domicile/ residence-based reservation
in admission to “PG medical courses” is permissible,
what should be the extent and manner of providing
such  domicile/residence-based reservation  for
admission to “PG medical courses” within the State
quota seats?

25.2. (b} Again, if domicile / residence-based
reservation in admission to “PG medical courses” 18
permissible, considering that all the admissions are to
be based on the mert and rank obtained in NEET,

what should be the modality of providing such

47 (2020) 13 SCC 675
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domicile /residence-based reservation in relation to
the State/UT having only one medical college?

25.3. If answer to the first question is in the
affirmative and if domicile /residence-based
reservation in admission to “PG medical courses” is
impermissible, as to how the State quota seats, other

than the permissible institutional preference seats,

are to be filled up?”

It is not in dispute that the aforesaid reference has

not been answered by the Supreme Court.

65. We may refer to another well-settled legal principle
that this Court is required to decide the matter on the basis
of law as it stands and it is not open, unless specifically
directed by the Supreme Court to await the outcome of the
reference [See: Union Territory of Ladakh vs. Jammu
and Kashmir National Conference<8|, Therefore,
notwithstanding the order of reference in Tanvi Behl Vs,
Shrey Goel49, this Court is required to decide the issue
with regard to the validity of the Rule VIII of the 2021 Rules

and Rule 8 of the AYUSH Rules, 2024,

48 2023 SCC OnLine SC 1140
49 (2020) 13 SCC 675



66. The Constitution Bench of the Supreme Court in
D.P.Joshi vs. State of Madhya Bharat5® held that
education being a State subject and one of the Directive
Principles, the State was justified in making an effective
provision for education within the limits of its economy.
Subsequently, the three-Judge Bench of Supreme Court in
Dr. Pradeep Jain vs. Union of IndiaS! held that it would
be eminently desirable not to provide for any reservation
based on residence requirement within the State or on
institutional preference in a matter of admission to Post
Graduate course. Thereafter, a two-Judge Bench of the
Supreme Court in Anant Madaan vs. State of Haryana5?,
while placing reliance on a decision rendered by the
Constitution Bench of the Supreme Court in D.P.Joshi vs.
State of Madhya Bharat53 held that residence based
reservation is permissible so long as there is no total
reservation on the basis of residence or institution. A two-

Judge Bench of the Supreme Court in Tanvi Behl vs.

50 1955 SCC OnLine SC 4
5! {1984) 3 SCC 654
52 (1995) 2 SCC 135
53 1955 SCC OnLine SC 4




Shrey Goel5* considered its previous judgments in Magan
Mehrotra vs. Union of India5%, Dr. Pradeep Jain vs.
Union of IndiaS6, and a Constitution Bench of the
Supreme Court in Saurabh Chaudri vs. Union of India57
and interpreted the ratio of its previous decisions, which
have already been referred to supra. In Tanvi Behl (supra),
while referring to its previous decisions in D.P.Joshi
(supra) and Saurabh Chaudri (supra), it was held that
domicile/residence based reservation is not the concept
totally overthrown or jettisoned and that residence based
reservation can be provided in the matter of admission to
post graduate courses and same is permissible in law. The

fourth issue is accordingly answered.

Issue No.5:

67. Now, we advert to the fifth issue, whether Explanation
(b) to Rule VIII (ii}) of the 2021 Rules and Explanation (b) to

Rule 8(ii) of the AYUSH Rules, 2024 are in violation of para

54 (2020) 13 SCC 575
55 (2003) 11 SCC 186
56 {1984) 3 SCC 654

S7{2003) 11 SCC 146
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4 of the Presidential Order, 1974 and Section 3(2) of ther

1983 Act.

68. Even though it may be permissible in law to provide
for residence based reservation for admission to post
graduate courses, yet the issue whether Explanation (b} to
Rule VIII (ii) of the 2021 Rules and Explanation (b) to Rule
8 (ii) of the AYUSH Rules, 2024 are in violation of para 4 of
the Presidential Order, 1974 framed in exercise of powers
under Article 371D of the Constitution of India and Section
3(2) of the 1983 Act requires consideration, in view of
applicability of Article 371D of the Constitution of India

and Presidential Order, 1974 to the State of Telangana.

69. Before proceeding further, we may take note of well
settled legal proposition that power to make subordinate
legislation is derived from the enabling Act and it is
fundamental that the delegate on whom such a power 1s
conferred has to act within the limits of the authorty

conferred by the Act (see Hukum Chand vs. Union of




India®8, Indian Young Lawyers Association {Sabarimala
Temple - 5 J) vs. State of Kerala$%). The rules cannot be
made to suoplant provisions of the enabling Act, but to
supplement it (see State of Rajasthan vs. LBS B.Ed.,
College®?). In case of conflict between the substantive
provisions of the enabling Act and the rules, or any other
delegated legislation made under it, the substantive
provision of the Act shall prevail (see ITW Signode India

Limited vs. Collector of Central Excise61),

70. In exercise of powers conferred under clauses (1)
and (2} of Article 371D of the Constitution of India, the
President has made an order, namely Andhra Pradesh
Educational Institutions (Regulation of Admissions) Order,
1974, Paras 3 and 4 of the Presidential Order define the
expressions “local area” and “local candidate”. Paragraphs

3 and 4 are extracted below for the facility of reference:

“3. Local Area:- (1) The part of the State comprising the
districts of Srikakulam, Visakhapatnam, West Godavari,
East Godavari, Krishna, Guntur and Prakasam shall be

8 AIR 1972 SC 2427
59 (2019) 11 SCC 1
60 {2016) 16 SCC 110
61 {2004) 3 SCC 48
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regarded as the local area for the purposes of admission
to the Andhra University, the Nagarjuna University and
to any other educational institution (other than State-
wide University or a State-wide educational institution)
which is subject to the control of the State Government

and is situated in that part.

(2) The part of the State comprising the districts of
Adilabad, Hyderabad, Karimnagar, Khammam,
Mahaboobnagar, Medak, Nalgonda, Nizamabad and
Warangal shall be regarded as the local area for the
purposes of admission to the Osmania University, the
Kakatiya University and to any other educational
institution (other than a State-wide University or State-
wide educational institution) which is subject to the
control of the State Government and is situated in that

part.

(3) The part of the State comprising the districts of
Anantapur, Cuddapah, Kurnool, Chittoor and Nellore
shall be regarded as the local arca for the purposes of
admission to Sri Venkateswara University and to any
other educational institution (other than a State-wide
University or State-wide educational institution) which
is subject to the control of the State Government and is

situated in that part.

4. Local Candidate:- (1) A candidate for admission to
any course of study shall be regarded as a local
candidate in relation to a local area -

(a} if he has studied in an educational institution or
educational institutions in such local area for a period

of not less than four consecutive academic years ending



-

Presidential Order, 1974 was considered by a Full Bench of

the erstwhile Andhra Pradesh High Court in its decision in
Bathina Rajya Shilpa vs.

Sciences%2. Paras 43, 45 and 46 of the aforesaid decision are

1.

X0

with the academic year in which he appeared or, as the
case may be, first appeared in the relevant qualifying
examination; or

(b) where, during the whole or any part of the four
consecutive academic years ending with the academic
vear in which he appeared or, as the case may be, first
appeared for the relevant qualifying examination, he has
not studied in any educational institution, if he has
resided in that local area for a period of not less than
four vyears immediately preceding the date of
cormmmencement of the relevant qualifying examination in
which he appeared or, as the case may be, first

appeared.”

The scope and ambit of Para 4(1) and 4(2) of the

extracted below for the facility of reference:

“43. In order to be treated as local candidate in
relation to a local area under Clause (@) one must
have studied in an educational Institution or
educational institutions in the local area for a period
of not less than four consecutive academic vears
ending with the academic vear in which he or ske first

appeared 10 the relevarnt qualifying examination.

"TAIR 2002 AP 115

NTR University of Health
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'45. However, a candidate who is not regarded as
local a candidate under para 4(1) can be treated as a
local candidate under sub-paragraph (2} if he/she
fulfils either Clause (a) or Clause or Clause (b). Again
Clause (b) is applicable only to candidates who have
not studied in educational institutions but have
resided in the State for a period of not less than seven
consecutive academic years immediately preceding the
date of commencement of the relevant qualifying
examination in which he or he appeared or first
appeared. Since the petitioner has siudied In
educational institutions, she doesn't come under that

clause.

46. In order to be treated as local candidate under
Clause (a) of sub-paragraph (2) of Paragraph 4 one
must have studied in an educational institution or
educational institutions in the State for a period of not
less than seven consecutive academic years ending
with the academic year in which he or she first
appearcd in the relevant qualifying examination and
such candidate will be regarded as a local candidate
in relation to (1) such local area where he has studied
for the maximum period out of the said period of
seven years or (2) where the periods of his or her
study in two or more local areas are equal, such local
area where the candidate has studied last in such
equal periods. Admittedly, the appellant has not
fulfilled this clause also as she had not studied for
seven consecutive academic years in the State of
Andhra Pradesh ending with the relevant qualifying

examination of Intermediate. She had studied only for




five vears in the State out of the seven consecutive
vears ending with the qualifying examinatior. and she
studied the qualifying examination in Gujarat State.
In order to be treated as a local candidate under 4(2),
it is essential that she must have studied seven
consecutive academic years ending with the relevant

qualifying examination in the State.”

72. Section 3 (2) of the 1983 Act provides that admission

to the education institution shall be subject to the rules

and the Presidential Order. Sections 3 and 15 of the 1983
Act read as under:

“3. Regulation of admission into educational
institution:- {1) Subject to such rules as may be made
in this behalf, admission into educational institutions
shall be made either on the basis of the marks obtained
in the qualifving examination or on the basis of the
ranking assigned in the entrance test conducted by
suck  suthority  and in such manner as inay be
prescribed:

Provided that admission into Agriculture, Dental,
Engineering, Medical, Pharmacy and Veterinary Colleges
shall be made on the basis of the ranking assigned by
weightage to the marks secured in the relevant group
subjects namely, Biology, Physics, Chemistry or
Mathematics, Physics, Chemistry, as the case may be, in
the Intermediate Public Examination or equivalent
Examination and weightage to the marks secured in the

common entrance test as may be prescribed.
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(2) The admission into educational
institutions under sub-section {1) shall be subject to
such rules as may be made by Government in regard to
reservation of seats to the members belonging to
Scheduled Castes, Scheduled Tribes and Backward
Classes and other categories of students as may be
notified by the Government in this behalf and the
Andhra Pradesh Educational Institutions (Regulation of
Admission) Order, 1974.

(3} Notwithstanding anything in sub-sections (1)
and (2) it shall be lawful for the Government, to admit
students belonging to other States on reciprocal basis
and the nominees of the Government of India, into
Medical and Engineering Colleges in accordance with
such rules as may be prescribed:

Provided that admission of students into the
Regional Engineering College, Warangal to the extent of
one-half of the total number of seats shall be in
accordance with the guidelines issued by the

Government of India, from time to time.

15. Power to make rules:- (1) The Government
may, by notification, make rules for carryingout all or
any of the purposes of this Act.

(2) Every rule made under this section shall
immediately after it is made be laid before each House of
the State Legislature if it is in session and if it is not in
session, in the session immediately following, for a total
period of fourteen days which may be comprised 1n one
session, or in two successive sessions and if before the
expiration of the session in which it is so laid or the

session immediately following, both Houses agrec in
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making any modification in the rule or in the annulment

of the rule, the rule shall from the date on which the

modification or annulment is notified, have effect only in

such modified form or shall

may be, so however, that

stand annulled, as the case

any such modification or

annulment shall be without prejudice to the validity of

anyvilung previously done under that rule.”

73.  ltis apposite to read paras 3 and 4 of the Presidential

Order, 1974 and Rule VIII (i) of the 2021 Rules and Rule 8

(ii) of the AYUSH Rules, 2024

in juxtaposition.

Paras 3 and 4 of the Presidential Order,
1974

Rule VI (ii) of the 2021 Rules and|
Rule 8 (ii) of the AYUSH Rules, 2024

3. Local Area:- (1) The part of the
State comprising the districts of
Srikakulam, Visakhapatnam, West
Godavari, East Godavari, Krishna,
Guntur and Prakasam shall be

regarded as the local area for the

purposes of admission to the Andhra
! University, the Nagarjuna University
and  to  any other educational
institution  (other than State-wide
University or a State-wide educational
mstitution}) which s subject to the
centrol of the Siate Government and

is situated in that nart,

12 The  part  of  the State
comprising the districts of Adilabad,
Hydurabad, Karimnsgar. Khammam,
Mubabochnegar, Medak. Nalgonda,

Nizarnabad and Warangal shall be

Rule VIII of the 2021 Rules:

(i) A candidate to be eligible for
admission into P.G. Medical courses
under these rules should be an
Indian National/Person of Indian
Origin/Overseas Citizen of India Card

Holder and be a Local candidate.
{ii) ‘Local candicate’ means a
candidate who has studied in the

educational institutions in the State

| of Telangana for a period of not less
[ than four [04) consecutive years

ending with the academic year in

‘ which he appeared or as the case
;‘ may be, first appeared in the reicvant
i . — A

i qualifying examination subject to

| Explanation (a}: A candidate who 1s
‘: regarded as a Local Candidate for the

purpose of admission to
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regarded as the local area for the
purposes of admission to the Osmania
University, the Kakatiya University
and to any other educational
institution (other than a State-wide
University or State-wide educational
institution) which is subject to the
control of the State Government and

is situated in that part.

(3) The the

comprising the districts of Anantapur,

part of State

Cuddapah, Kurnool, Chittoor and
Nellore shail be regarded as the local
area for the purposes of admission to
Sri Venkateswara University and to
any other educational institution
(other than a State-wide University or
State-wide educational insritution)
which is subject to the control of the
State Government and is situated in

that part.

4. Local Candidate:- (1] A candidate

for admission to any course of study.

shall be regarded as a local candidate
in relation to a local area -

a) if he
educational institution or educational

has studied in an

institutions in such local area for a

period of mnot less than four
consecutive academic years ending
with the academic year in which he
appeared or, as the case may be, first
appeared in the relevant qualifying
examination; or

{b) where, during the whole or any
part of the four consecutive academic

years ending with the academic year

e

Undergraduate (MBBS) in the State
of Telangana, but has studied in a
State-wide Institutions outside the
Stat of Telangana, shall also be

regarded as a Local Candidate.

Explanation (b): A candidate, who

has secured admission to the

relevant Course
(MBBS) under Non-Local Quota in

the State of Telangana, shall not be

Undergraduate

regarded as a Local Candidate.

Ruile 8 of the AYUSH Rules. 2024

8. CRITERIA FOR ELIGIBILITY AS
LOCAL CANDIDATE:
(1

A ecandidate to he eligible for

admission into P.G.AYUSH Courses
under these rules should be an
Indian National/Person  of Indian
Origin/ Overseas Citzen of Indwis
Card Holder and be a Local
candidate.

[59] ‘Local candidate’ means 2

candidate who has studied in the
educational institutions in the State
of Telangana for a period of not less
than four (04) consecutive years
ending with the academic year in
which he appeared or as the case
may be, first appeared in the relevant
qualifying examination, subject to:

Explanation {a): A candidate who is
regarded as a Local Candidate for the
purpose of
Undergraduate {UG AYUSH)} course

admission to

in the State of Telangana, but has

studied in a State wide Institutions




in which he app=ared or, as the case

may be, first appeared for the relevant
qualifying examination, he has not
studied in any educational institution,
if he has resided in that local area for
a period of not less than four years
immediately preceding the date of
of the
qualifying examination in which he

commencement relevant

outside the State of Telangana, shall
also  be
Candidate,

regarded as a Local
A candidate who
has the
Undergraduate (UG AYUSH) course
under Non-Local Quota in the State

of Telangana, shall not be regarded

Explanation (b):

secured admission to

as a Local Candidate.

appeared or, as the case may be, first

appeared.
|

|

74. Thus, a conjoint reading of paras 3 and 4 of the

Presidential Order, 1974 and Rule VIII of the 2021 Rules
and Rule 8 of the AYUSH Rules, 2024, it is evident that
under para 4 of the Presidential Order, a candidate who has

studied in an cducational institution situated in a local area

for a period of not less than four consecutive academic
years ending with the academic year in which he appeared,
or as the case may be, first appeared in the relevant
qualifying examination or has resided in the local area for a

period of not less than four years immediately preceding the

date of commencement of the relevant  qualifying

examination, is entitled to be treated as a local candidate.
However, in view of the mandate contained in Explanation

{b) to Rule VIII (ii) of the 2021 Rules and Explanation (b) to
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Rule 8 (i) of the AYUSH Rules, 2024, such candidates have
been rendered ineligible to be treated as local candidates as
they have not been admitted to the qualifying examination
i.e., MBBS/BHMS/ BAMS under local quota. Therefore, the
inevitable conclusion is Explanation (b) to Rule VII (ii) of
the 2021 Rules and Explanation (b) to Rule 3 (ii) of the
AYUSH Rules, 2024 are in contravention of the para 4 of

the Presidential Order, 1974 and Section 3{2) of the 1983

Act. Accordingly, the fifth issue is answered.

Issue No.6:

75. Now we advert to the sixth issue, namely whether
Rule VIII is in contravention of the Rules I and VI of the
2021 Rules. Rule I, which has not been amended by
G.0.Ms.No.148, Health, Medical and Family Welfare {C1)
Department, dated 28.10.2024, provides for eligibility
criteria of candidates, whereas Rule VI prescribes the
eligibility criteria for inservice candidates. Rules I and VI of

the 2021 Rules are quoted below for the facility of

reference:
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“l. ELIGIBILITY CRITERIA:

L

il.

1ii.

1v.

VL.

Candidates should be citizens of India and should
have completed MBBS course.

Candidates have to qualify National Eligibility
Cum Entrance Test (NEET) conducted by National
Bozrd of Examination.

The duration of Postgraduate Degree Courses is 3
vears.

The duration of Postgraduate Diploma Courses is

two years.

ELIGIBILITY CRITERIA FOR IN-SERVICE

CANDIDATES:

1.

it.

11,

The regular service candidates who have put in 2
years or more of service in trial area / 3 years or
more of service in rural area / 6 years or more of
service in other areas are eligible for service quota
reservation.

The candidates should have qualified in the
NEET-PG examination as per the cut-off marks
prescribed for different categories to be eligible for
service guota reservations,
Temporary/contract/outsourcing candidates are
not zligible for service quota reservations.

It s further clarified that in-service candidate

means a candidate who has put in -

a. two years of continuous regular tribal
service:
1. Tribal service means service in tribal

institutions recognized by the Government

of Telangana and Andhra Pradesh.
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b. three years ol continuous regular rural
service:
i, Rural service means in Primary Health

Centres, Subsidiary Health  Centres,
Dispensaries, Taluk Hospitals, Mobile
Medical Units, Leprosy Control Units or
the sample survey-cum-Assessment units,
under Leprosy Temporary hospitalization
wards situated in Taluks and Leprosy
Training Centre at Pogiri (G.0.Ms.No.31,
HM&FW {(B2) Department, dated

11.2.1997).
c. Six years of continuous regular service:
i. Continuous regular service means regular

services in the State of Telangana and

Andhra Pradesh in the following services:

1. Directorate of Medical Education

2. Directorate of Public Health &
Family Welfare

Vaidya Vidhana Parishad

Insurance Medical Services

Singareni Collieries

AL

Any other service notified by
Government of Telangana.

The candidates should serve in a Government

Institutions as per the orders of State

Government after completion of the course for a

period of 10 years.

The candidate should have minimum left over

service of 8 years for admission into PG degree
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and 7 years for PG Diploma courses to be eligible
for grant of study leave as service candidate. The
cut-off date for calculation of left-over service will
be notified by the University.

All persons seeking admission as in-service
candidates shall submit applications online with
details of service rendered by them in prescribed
proforma, along with other certificates. The
certificates have to be uploaded online.
Candidates shall submit eligibility  service
certificate issued only by the concerned Director
of Medical Education, Director of Public Health &
Family Weifare, the Director Insurance Medical
Services. the Commissioner Vaidya Vidhana
Parshad and other competent authority as
notified by the Government, in the prescribed
format appended to application at the time of
online  applications. Applications of the
candidates who have not submitted the certificate
from the respective Heads of the Department at
the time of counselling or selection shall not be
considered.

Grant of Study leave to in-service candidates
selected for PG degree under service quota course
shall be restricted to 3 years.

If in-service candidate is selected under Service
Quota for PG diploma course; the candidate will
be given study leave for a period of 2 years.

The candidates selected to prosecute
postgraduate courses shall be sanctioned study

leave for not more than one course i.e. either
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postgraduate degree or postgraduate diploma
during his service.

xii. In-service candidate shall join the course oni or
before the commencement of the course after
getting relieved from the concerned Head of the
Institution. The Heads of the Medical Institution
shall relieve them if they apply for relief enclosing
a copy of the selection and allotment order issued

by the Chairman, admission committee.”

76. Rule I of the 2021 Rules prescribes the eligibility
criteria for the candidates seeking admission 1o
postgraduate medical course and provides that the
candidate should be citizen of India, and should have
completed the MBBS course. Rule I of the 2021 Rules
further provides that candidates have to quality National
Eligibility-cum-Entrance Test conducted by the National
Board of Examinations and duration of Postgraduate
degree course is for three years, whereas duration of
Postgraduate diploma course is two years. Rule VI of the
2021 Rules prescribes the eligibility criteria for in-service
candidates. Rule VIII of the 2021 Rules deals with

reservation in favour of the local candidates. By Rule VIII
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of the 2021 Rules, reservation is provided in respect of

local candidates, which has been defined therein.

77. 1t is well settled in law that while enacting a statute,
the Legislature often endeavours to ensure that provisions
of a statute do not contradict the provisions of the same
statute or provisions of another statute. A seven-Judge
Bench of the Supreme Court in In Re: Interplay between
Arbitration Agreements under the Arbitration and
Conciliation Act, 1996 and the Indian Stamp Act,
189963 referred with approval its decision in Sultana
Begum vs. Prem Chand Jain% and laid down the
following principles with regard to the harmonious

construction of law.

“laj It is rthe duty of the Courts to avoid a head-on
clash hetween two sections of the Act and to construe
the provisions which appear to be in conflict with each

other in such a manner as to harmonise them;

(b) The provisions of one section of a statute cannot be
used to defeat the other provisions unless the Court,
in spite of its efforts, finds it impossible to effect

reconciliation between them;

8 2023 SCC OnLine SC 1666
6 (1997) 1 SCC 373
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(c} When there are two conflicting provisions in an Act,
which cannot be reconciled with each other, they
should be so interpreted that, if possible, effect should
be given to both. This is the essence of the rule of

harmonious construction;

{d) The Courts have also to keep in mind that an
interpretation which reduces one of the provisions to a
“dead letter”. or “unless lumber” is not harmonious

construction; and

(e) To harmonise is not to destroy any statutory

provision or to render it otiose.”

78. In the backdrop of the aforesaid well settled legal
principles with regard to the interpretation of statutory
provisions, if Rules 1 and VI, and Rule VIII of the 2021
Rules are examined, it is evident that they are not in
contravention with each other, instead, operate in different
spheres. Rule VIII of the 2021 Rules does not completely
bar inservice candidates for seeking admission to post
graduate courses. There is no head-on clash between Rules
I and VI, and Rule VIII of the 2021 Rules. The contention
urged on behalf of the petitioners that Rule VIII is in

conflict with Rules I and VI of the 2021 Rules, does not
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deserve acceptance. Accordingly, the sixth issue is

answered.

Issue No.7:

79.  The issue, whether Explanation (a) and (b) to Rule
VT (ii) of the 2021 Rules and Explanation (a) and (b) to
Rule 8 (i} of the AYUSH Rules, 2024 are violative of Article
14, is concerned, suffice it to say that requirement
contained in Explanation (a) is in consonance with para 4
of the Presidential Order, 1974. Therefore, the same cannot

be said to be violative of Article 14.

80. Explanation (b) to Rule VIII (ii) of the 2021 Rules and
Explanation (b) to Rule 8 (if) of the AYUSH Rules, 2024
provide that the candidate must have secured admission to
Under Graduate course i.e., MBBS/BAMS/BHMS under
local quota in the State of Telangana in order to be treated
as a local candidate. In view of our conclusion that
Explanation (b) to Rule VI (i) of the 202 Rules and
Explanation (b} to Rule 8 (ii) of the AYUSH Rules, 2024 are

violative of para 4 of the Presidential Order, 1974 and
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Section 3(2) of the 1983 Act, it is not necessary for us to
deal with contention whether Explanation (b) to Rule VIII
(ii) of the 2021 Rules and Explanation (b) to Rule 8 (ii) of
the AYUSH Rules, 2024 are violative of Article 14 of the

Constitution of India.

Issue No.8:

81. Now, we may deal with the eighth issue, namely
whether the Rules had been changed midway after
commencement of process of admission by amending the
7021 Rules vide G.0.Ms.No.148, dated 28.10.2024. The
National Board of Examinations in Medical Sciences issued
a notification for admission to postgraduate courses NEET
PG 2024 on 16.04.2024. The examination was conducted
on 11.08.2024 and the results were declared on
n3.08.2024. The Rules of examination have not been
amended. The 2021 Rules which provide for admission to
post graduate courses were amended vide Notification
namely G.0.Ms.No.148, dated 28.10.2024. Thereafter, a
notification for admission was issued on 30. 10.2024 by the

University, inviting online applications for admission to




96

Post Graduate course. Therefore, the contention that the
Rules of the game had been changed in the midst of
process of admission is misconceived. It is pertinent to
mention herein that similar view was taken by a Division
Bench of this Court vide common order dated 11.09.2023
passed in W.P.N0.18047 of 2023 and batch. It is also
noteworthy that the aforesaid common order has attained
finality as the Special Leave Petition preferred against the
aforesaid common order, namely S.L.P. (C) Nos.21397-
21407 of 2023 have been dismissed by the Supreme Court
on 05.03.2024. Accordingly, the cighth issue is answered
in the negative by stating that the Telangana Medical
Colleges (Admission into Post Graduate Medical Courses)
Rules, 2021 have not been amended after commencement

of process of admission.

Issue No.9:

82. The last issue is whether Rule VIII of the 2021 Rules
and Rule 8 of the AYUSH Rules, 2024 are required to be

struck down in its entirety. For the facility of immediate
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reference, Rule VIII of the 2021 Rules and Rule 8 of the

AYUSH Rules, 2024 are extracted hereunder:

Rule VIII of the 2021 Rules:

“(ij A candidate to be eligible for admission into P.G.
Medical courses under these rules should be an Indian
National/Person of Indian Origin/Overseas Citizen of

India Card Holder and be a Local candidate.

{ii) ‘Local candidate’ means a candidate who has
studied in the educational institutions in the State of
Telangana for a period of not less than four {04)
consecutive years ending with the academic year in
which he appeared or as the case may be, first appeared

in the relevant qualifying examination subject to:

Explanation (a} A candidate who is regarded as a Local
Candidate for the purpose of admission to
Undergraduate (MBBS) in the State of Telangana, but
has studied in a State-wide Institutions outside the Stat
of Telangana, shall also be regarded as a Local

Candidate.

Explanation (b): A candidate, who has secured

admission to the relevant Undergraduate Course
(MBBS) under Non-Local Quota in the State of

Telangana, shall not be regarded as a Local Candidate.”

Rule 8 of the AYUSH Rules, 2024:

“g, CRITERIA FOR ELIGIBILITY AS LOCAL
CANDIDATE:
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{i) A candidate to be eligible for admission into
P.G.AYUSH Courses under these rules should be an
Indian National/Person of Indian Origin/Overseas

Citizen of India Card Holder and be a Local candidate.

(ii) ‘Local candidate’ means a candidate who has
studied ‘n the educational institutions in the State of
Telangena for a period of not less than four (04
consecutve vears ending with the academic vear ir
which he appeared or as the case may be, first appeared

in the relevant qualifying examination, subject to:

Explanation (a): A candidate who is regarded as a Locai
Candidate for the purpose of admission to
Undergraduate (UG AYUSH) course in the State of
Telangana, but has studied in a State wide Institutions
outside the State of Telangana, shall also be regarded as

a Local Candidate.

Explanation (b): A candidate who has secured
admission to the Undergraduate (UG AYUSH) course
under Non-Local Quota in the State of Telangana, shall

not be regarded as a Local Candidate.”

83. A carefu! scrutiny of Rule VIII of the 2021 Rules and
Rule 8 of the AYUSH Rules, 2024 reveal that a candidate in
order to be eligible for admission to postgraduate course
should be (i) Indian national (ii} person of Indian Origin/
Overseas Citizen of India cardholder (iti) A local candidate.

Rule VIII (ii) of the 2021 Rules and Rule 8 (ii) of the AYUSH
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Rules, 2024 define ‘local candidate’ to mean a candidate
who has studied in educational institution in the State of
Telangana for a period of four consecutive years ending
with the academic year in which he appeared as the case
may be first appeared in relevant qualifying examination.
Thus, Rule VIII (ii) of the 2021 Rules and Rule 8 (ii) of the
AYUSH Rules, 2024 treat all the candidates to be local
candidates who have passed the MBBS/BAMS/BHMS
under graduate course from the State of Telangana.
Explanation (a) provides that a candidate who has studied
MBBS/BAMS/BHMS under graduate course in a state-
wide institution outside the State of Telangana shall also

be treated as local candidate.

84. Thus, Rule VIII (i} and Explanation (a) to Rule VHI (ii)
of the 2021 Rules and Rule 8 (ij and Explanation (a) to
Rule 8 (ii) of the AYUSH Rules, 2024 do not suffer from any
infirmity. However, Explanation (b} to Rule VIII (ii} of the
2021 Rules and Explanation (b} to Rule 8 (ii) of the AYUSH
Rules, 2024 mandate that if a candidate has taken

admission to MBBS course under non-local category in the




State of Telangana, he/she shall not be treated as local
candidate. Thus, Explanation (b) to Rule VII (ii) of the
2021 Rules and Rule 8 of the AYUSH Rules, 2024 mandate
that in order to be a local candidate, the candidate must
have been admitted to MBBS/BAMS/BHMS under
graduate course under the local quota. Only Explanation
(b) to Rule VIII (ii) of the 2021 Rules and Explanation (b) to
Rule 8 (ii) of the AYUSH Rules, 2024 are in contravention
of the para 4 of the Presidential Order, 1974, and Section 3
(2) of 1983 Act. Therefore, Rule VIII of the 2021 Rules and
Rule 8 of the AYUSH Rules, 2024 in its entirety are not
required to be struck down. Accordingly, the rinth issue is

answered,

(. COMMON ORDER DATED 11.09.2023 IN
W.P.No.18047 OF 2023 AND BATCH:

85. In W.P.No.18047 of 2023 and batch, a Division
Bench of this Court dealt with the challenge made by the
petitioners therein to the validity of Rules (3){II)(d}, (e}, (h)

and Rule (3){Ill}{a) of the Telangana Medical & Dental
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Colleges Admission (Admission into MBBS & BDS Courses)
Rules, 2017, which were substituted vide G.O.Ms.No.72,
dated 03.07.2023. Paragraphs 30 and 31 of the aforesaid

common order are extracted below for the facility of

reference:

“30. Rule (3)(lI} of the 2017 Rules deals with Rules of
reservation for admission. Rule (3)(IlI)(1) reads as

under:

Rule (3)(III) : Rules of Reservation for Admission {AREA)

Seats shall be reserved for the following categories in
admissions to professional courses

(1) Region-wise reservation of seats:

{a) admission to 85% of the ‘Competent Authority
Seats’ in each course shall be reserved for the local
candidates and the remaining 15% of the ‘Competent
Authority seats shall be unreserved seats as specified in the
Andhra Pradesh Educational Institutions (Regulations and
Admissions) Order, 1974 subsequently amended.

{b) In respect of State side institutions, admission
into 85% of seats in each course shall be reserved for the
candidates belonging to three local areas in the State
specified in this sub rule namely, Andhra University Area
(Andhra), Osmania University Area {Telangana) and Sri
Venkateswara University Area (Rayalaseema) in the ratio of
42:36:22 respectively and the balance of 15% seats shall be

unreserved seats:

31. The 2017 Rules were amended by G.0.Ms.No.72,
dated 03.07.2023, which reads as under:
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AMENDMENT

In *he said rules, in Rule 3,-

(1} In sub-rule-]I,

@l For clause (d) & (e}, the following shall be
substituted, namely,

‘ol 859 of seats (competent authority quota) are

reserved  for local candidates i non-state  wide

institutions and 15% seats of competent authority

quota are treated as un-reserved seats in colleges

established prior to 2nd June, 2014”.

“‘e} 15% of competent authority quota seats shall be
unreserved in each college and reservation shall be
maintained as far as possible for un-reserved seats
on total seats available in colleges established prior to
2rd June, 20147,

(a} After existing clause (g), the following new clause

shall be added namely:-

“h) In colleges established after 274 June, 2014, 100%
of seats under Competent Authority Quota are
rese-ved for local candidates and all applicable

reservations shall be implemented”.

Rule 3({III}{a)

“{a) admission to 85% of the “Competent Authority
Seats” in each course shall be reserved for the local
cancidates and the remaining 15% of the “Competent
Autkority  Seats” shall be unreserved seats as
spectfied in the Telangana Educational institutions
(Regulations and Admissions) Order, 1974 as
amended from time to time, in the colleges

established prior to 274 June, 2014".
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86. By the aforesaid amendment, 85% of the competent
authority quota seats were reserved for local candidates in
non-state wide institutions and 15% seats of competent
authority quota were treated as un-reserved seats in
colleges established prior to 02.06.2014. Similarly, 15% of
competent authority quota seats are treated as unreserved

in each college established prior to 02.06.2014.

87. The Division Bench of this Court in the aforesaid

decision framed the following issues:

(i)  Whether the State Legislature is competent to
amend the 2017 Rules?

(i)  Whether impugned amendment in the 2017 Rules
is in wviolation of the Presidential Order, 1974

and therefore, void?

(iii) Whether impugned amendment in the 2017 Rules
is repugnant to Article 371D of the Constitution
of India and Section 95 of the Andhra Pradesh
Reorganisation Act, 2014?

(i) Whether the petitioners had a legitimate
expectation under Section 95 of the Andhra
Pradesh Reorganization Act, 2014 which had
been violated by amendment of the 2017 Rules,

on 03.07.20237
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(v) ~ Whether rules of the game have been changed
midway by way of amending the 2017 Rules, on
03.07.2023? and

{vi) Whether the reservation to the extent of 100% in
favour of local candidates of the State of
Telangana can be provided in respect of 85% of
the competent authority quota seats in
educational institutions set up after 02 06.2014
Le., formation of State, by way of amendment in
the 2017 Rules, and if yes, whether the same is
permissible?
8%. The Division Bench of this Court, vide common order
dated 11.09.2023, inter alia, held that 85% of the
competent authority quota seats alone have been reserved
for local candidates for the State of Telangana in respect of
institutions set up after formation of the State le.,
02.06.2014 and upheld the validity of the amendment to
the Telangana Medical & Dental Colleges Admission
(Admission into MBBS & BDS Courses) Rules, 2017. In
the aforesaid context, it was held by the Division Bench of
this Court that the impugned amendment in the said

aforesaid Rules is not in violation of the Presidential Order,

1974. It was further held that the amendment to the
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aforesaid Rules is not repugnant to Article 371D of the
Constitution of India and Section 95 of the Reorganisation

Act.

89. From perusal of the aforesaid order, it is evident that

the Division Bench of this Court did not deal with the issue
whether in view of the mandate contained in Section 95 of
the Reorganisation Act, Article 371D of the Constitution of
India and the Presidential Order, 1974, made thereunder
ceases to apply to the State of Telangana. The contention of
the learned Advocate General that the issues urged by
Mr. G.Vidya Sagar, learned Senior Counsel for the
petitioner in W.P.N0.31854 of 2024 have been dealt with by
the Division Bench of this Court in W.P.No.18047 of 2023

and batch, does not deserve acceptance.

{J) CONCLUSION:

90. In view of the preceding analysis, Explanation {b) to
Rule VIII (ii) of Telangana Medical Colleges (Admission into
Post Graduate Medical Courses) Rules, 2021 as amended

by G.0.Ms.No.148, dated 28.10.2024, and Explanation (b)
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to Rule 8 (i) of the Telangana Admission into Post
Graduate {AYUSH) Courses Rules, 2024 issued vide
G.O.Ms.No 149, dated 28.10.2024, are struck down. Such
petitioners who have completed MBBS/BAMS/BHMS
course from the State of Telangana or have completed
MBBS/BAMS/BHMS from ‘local area’ as defined in the
Presidential Order, 1974 are held entitled to participatg in
the counselling for admission to post graduate courses in
the State of Telangana in respect of seats for local

candidates for the Academic Year 2024-25.

91. In the result, writ petitions are accordingly disposed
of. However, there shall be no order as to costs.
Miscellaneous applications pending, if any, shall

stand closed.
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